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LEGISLATIVE ASSEMBJ .. Y 

ThuT8aa,y. 21st MaTch. 1940. 

'fhe Assembly met, in the Assembly· Chamber of the Council House. 
at Eleven of the ~  Mr. President (The Honourable Sir Abdwr,Rahim) 
in the Chair. ' 

MEMBERS SWORN: 

Mr. Kodikal Sanjiva Row, C.I.E., M.L.A. (Government of India: 
~  Official); and 

Mr. Parakat Madhava Menon, M.L.A. (Government of India: Nomi-
nated Official). 

~ QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

EXPENSES OF THE CA.'M'LE SHOW HELD IN NEW DBLm. 
," 00. -Dr. Sir 'Zi&ucldlD Ahmad: (a) Will the Secret&ty tOr EducaltoRt 
Health and Lands be pleased to state what were the expenses of ~ .. 
Oattle Show held in NeW Delhi in Fel)ruary, 1940? ' , 

(b) Who paid the expenses? 
(c) ~ I 1  1 ~  made'iO 1ike ,tlfe \tfsitmst8-anK' &iii ~1  .. 

the nature of the exhibits? If not, why not? ' 

SIr Glrja ShaaJrar Bajpai: (a) The inf6nnatioO is not avil!lalJfi at 
present. 

(b) The All-India Cattle Show Committee. 
(c' No, Sir, except on special request. The objects far which 'the 

Committee was constituted do not include the entertainment and instruc-
tion of casual visitors. , 

GrvmG OF REBA.TE ON INSUBANCEPBmuuKs IN GlIINBBAL IN8l1R&NCE. 

a1. ·Dr. SIr ZiauddiD..Ahmad: (a) Will the HonoUl'8ble the ~  
Irfember be pleased to state whether under the Jnsurance Act any cOm-
pany is allowed to give rebate on insUl'8nce premium in general insUranCe? 

(b) Are the foreign companies exempted from this obligation? 
. (c) ltave Government allowed any foreign insurance compa.ny to give 
~  . 
(d) If not, will Govemmentbe pleased to state under what auth6rity 

the, ~l  underwriters are booking business and allowing substiuitial 
r&tiate' 

( 1661 ) A 
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(e) Have Government received any complaint against this action of 
Lloyd underwriters from any association or any indiVidual? 

(f) What action have Government taken against the breach of Insur-
ance Law? 

The Hond11rable Diwan B&hadur Sir A. l1&masw&mi Jlud&lia.r: (a) 
Attention of the Honourable Member is invited to sub-section (1) of sec-
tion 41 of the Insurance Act, 1938, and to rule 11 of the Insurance Rules 
1989. 

(b) The provisions !"'6ferred to above ap.ply to all insurallce companies 
including foreign companies. 

(c) Government have not allowed any company to give rebates which 
are prohibited by the Act. 

(d) Government have no evidence to show that any person, holding B 
standing contract with Underwriters who are ~ of the Society of 
Lloyds, is offering or allowing such rebates as are prohibited under section 
4.1 of the Insur-ance Act. 

(e) Some complaints were received but. on 6.'I!amination, no case was 
found in which a rebate prohibited by the Insurance Act could be held to 
have been offered or allowed. 

(f) Does not arise . 

. Dr .. ~  ~ ~ Ahmad: What ~  doest;lJ.e ~ l  

~  e.xpect becauli!e tiose whp receive ~  rebate or. commission ·w,ill 
not reveaf it, and those ~ pay it will not .also disclose ,it? 

.. ~ •• l. .~ l .  lIahadw Sir,:.. . ~ .~ l .  ,The 
ltonoura"bleMember· has stated his own problem.. .. 

; Dr. Sir ZiauddDl l ~ What kind of evidence doesihe Honourable 
Member require? 

'fhe Honourable Diwan Bahadur Sir A. R&Dlaswami Jludaliar: The 
evidence· that will satisfy me that a secret commission or rebate is being 
given. . 

QUARANTINE STATION AT KAMBAN. 

~. ·J)r.Sir Ziauddbl Ahmad (on behalf of Khan BahadurShaikh 
F.azl-i-Raq Piracha): (a). Will .the Secretary for Education, Health ariel 
La?dsplease state when the I\amran quarantine was first. established,and 
which Government was responsible for its establishment? 

(b) Is it .a fact that at first the quarantine at Ka.rnran was established 
&y the· Hed}aE"" Government for the protection of their own country from 
foreign infections? Is it a fact that after the Great War, the British 
Gover,nment took charge of Kamran Islaud? .. . 

(0) ~ so,. i. it obligatory upon the British ~  to keep a 
quarantine at Kamran, and tax their own subjects? 
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, (d) Have the Governments of Egypt,· Syria, Palestine, Iraq, Tunis, 
Morroco, Yeman and Sudan kept any quarantines of theirs for the Haj 
pilgrims before entering Hedjaz? If not, why do Government feel this 
necessity for their subjects? 

Sir Glrja Shankar Bajpai: The information is being collected and wiU 
be supplied to the Honourable Member in due course. 

QUARANTnm FEE CHARGED FBOM RAJ PIwBlMS. 

·198. ·Dr. Sir Ziauddin Ahmad (011 behalf of Khan Bahadur Shaikh 
F6zl-i-Haq Piracha): Will the Education. Health and Lands Secretary 
please state whether Government know that a fee of rupees thfee is charged 
from each HajeE' as quarantine fee, and a good deal of time is spent in 
halting at Kamran? 

Sir QUja Shankar B&!pal: Pilgrims sailing from Indian .ports are charg-
o(lft a quarantine fee of rupees three per head. Each pilgrim ship  usually 
'Stays at Kamran for about thl-ee hours. 

Dr. Sir Ziauddin .Ahmad: How much money have Government l ~ l l  

collected as saving from the Kamran fund dues? 

. Sir Glrja Shankar Bajpai: Actually the position at the moment is that 
tne fixed rate of fee per pilgrim is rupees four and Government are contri-
'buting one rupee per pilgrim from their own pocket, so there is no kind of 
'8uving. 

. Dr. SIr Ilauddin Ahmad: Is there no accu'mulated account from the 
.saving? . 

Sir Glrja Shankar Bajpai: There is a balance, I think, of about 
Rs. 5,90,000 in the Kamran Fund, but that I think is expected to be 
swallowed up by the deficit which will occur in the income of the quaran-
tine station ail a result of the reduction of the lee from Rs. 8 to Rs. 4 .. 
. ." .  , f. : ..... :',. ','," : 

QU..l:BAN'l'IltB STATlON AT KAlmAN.' 

+494. *Khan B&badurShaikh I'AZl-i-llaq Plracha: Will the Educat.ion, 
Health an,d Lands Secretary please state under what law, if any, ·has the 
quarantine at Kamran be.en established? 

Sir Glrja Shankar B&jpai: The quarantine station is maintained in 
accordance with the p!'()visions of the International ~  Convention. 

OoNCESSION fiCXETS ISSUED BY 8JnppmG C<>JrlPANIES DEALING WITH Hu 
TRAJ!'lI'Ic. 

495. ~ .. Sir ~.  A,hmad (on behalf of Khan Bahadur Shaikh 
Fuzl-i-Haq Piracha): Will thE.-, Education, Health and Lands Secretary 
please stat,e whethi:-r it is n fsct that the "'hipping eompanies dealing with 
tht> Haj traflh' used to issue concession tickets in their la!'t sailings. and 
that Government particularly ordered the Company ~ l Line) not to 
~  (·oncessipp. tiokets last season ? If so, why was it ~ 1·· . 

t .~  to tbis question I,aid..on. the table. the. questioner being .absent. 

A2 
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E$ir Girja SbaDkar Ba.jp&i: Government. ~  that tiekets; at 
reduced rates ~  been issued ~ ll . They did not issue any order-
forl;lidding the issue of concession tickets during the llloSt .1I68.Bon. 

TBAlNINa Ol!' INDIANS IN SHIPBun.nING AND ENGINEEBlNG Cc)l1BSES 'INOaBA'l'" 
. BRITAIN. 

'96. *Dr. Sir ~  Ahmad: (a) Will the Honourable the Commerce-
Member be pleased to state if his attention has been drawn to a message-
from Reuter from Ankara, dated the 28th February, . that 4(}.. Turkish, 
students were going to Britain to take up Shipbuilding and Engineering' 
Courses in Br\tish Shipyards under an agreement between the British anel 
Turkish Governments? 

(b) If the answer to part (a) be in the affirmative, will Government be 
pleased to state whether they propOli8 to· arrange with the- British, Govern-
ment for enabling Indian students for securing such training in Britain 
for the purpose of Shipbuilding and Engineering Courses? If not, why 
not? 

'l"b.e BODOUl'&ble Dlwan Babadur Sir A. Bamaswaml Kuda.Uar: (a) Yes_ 

, (b) Arrangements are already in existence which: riiake it possible for 
Inman students wishing to obtain professional or prac-tical training in the 
United Kingdom to secure facilities for such training through the good 
offices of the High Commissioner for India in London. It would, however, 
be premature, at the present stage of development of. the . I,Rdian sw.p-
building industry, to consider the question of providing special additional 
facilities for the training of Indians in. shipbuilding and allied branches of: 
~  engineering. 

Dmvm..oP.JlENT OJ' THE SmPBUILDING lNDUBTBY IN INDIA. 

'97. *Dr. Sir ZtaudcUn Ahmad: (a) Will the Honourable the Commerce-
Member be pleased to state if it is not in the larger interests of India that 
India should have a shipbuilding industry of its own? 

(b) If the answer to part (a) be in the affirmative, will he be pleased' 
to state if Government have taken any steps, or propose to take any steps., 
to encourage and assist the starting of such an industry in this country? ' 

(0) Are Government aware that the Australian Government have-
decjded to give financial assistance for the purpose of developing the ship-
building industry in Australin? 

(d) If the answer to part (c) be in the affirmative. will he be pleased to-
state if the Government of India are prepared to give financial assistance 
0... similar lines to the Indian shipbuilding industry in this country? If" 
not" why not? 

The Boaoarable Dlwan Bahadur Sir A.. Bamaawaml KudaUar: The-
attention of the lIonourable Member is invited toO the answer given by me· 
to queations Nos. 422 and 428 on the 18th March. . 
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CoLLAPSE OF THE RoOI' OJ' IDGAR AT AGRA. 

198. ·Dr. Sir Ziaudcl1D Ahmad: (a) 'Will the Education, Health and 
Lands Secretary be pleased to state whether Government have seen a 
letter published in the HinduBtan TimeB, dated the 1st March, 1940, under 
o.e heading "Dome and Taj"? 

(b) Is it a fact that the roof of Idgah at Agra which was recently 
ftpaired by the Archillologieal DepllrtJbent l~  . 

(c) Did it collapse at a time when the prayers were being cond.ucted 
QJlder the roof? " 

(d) Do Government propose to make enquiries about the cause of the 
-collapse of the roof? . 

(e) Did the ArchlllOlogical Department make any inspection of the roof 
before it, l~  If so, how many days before? 

Sir Girja Shankar .~  (a) Yes. 
(b) The roof of the northerll compartment of the Idgah has collapsed. 
(c) No . 

.(d) Further enquiries are already in progress. 
(e) The roof had been repeatedly inspected by the Archreological .De-

partment since April, 19B9; and a joint inspection by the Public Wm'ks 
Department and the Archillological 3uthorities was made in .June last. 

Dr.' Sir Zlauddin Ahmad: After the collapse or before? 

Sir Girja Shankar Bajpai: The collapse took place in .January, 1940, the 
inspection was made in June, 1939. 

Dr. SIr ZiauddiD Ahmad: Have they submitted any Report to Govern-
ment? 

Sir Girja Shankar Bajpai: Not only did they submit their Report, but 
actu:\lly, in accordance with the recommendat,ions made by the Central 
Public Works Department, repairs to the roof were efl'ected. 

PROMOTIONS TO ASSISTANT'S GRADE Dr THB DBPARTHBNT OJ!' EDUOATION, 
HEALTH AND LANDS. 

. '99. ~ .  'Zlauddin Ahmad (on behalf of Maulana Zafar Ali Khan): 
Will 'the Education, Health and Lands Secretary please state: 

(8) the total strength of the first, second and third division clerks, 
separately in the Department of Education, Health and 
Lands as it stood on the 1st May, 1930; 

(b) the number of vacancies that occurred in the first division since 
1st May, 1930; 

·(c) the number of new posts that were created in the first division 
since 1st May, 1930; 

(d) the number i)f vacancies in the first division which were filled 
by promoting' either second division or third division clerks; 
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(e) the number. of vacancies which were .filled by appointing out-
siders through the ~ l  Service Commjssion or ... the flome-
Department, as the (elise may De; arid . . . 

(f) in how many cases a departure from the fifty-fifty per cent. rule-
was made in filling up the vacancies which occUl'fed since' 
the 1st May, 1930? . . 

Sir GlrJ& ShaDlW B&IPIl·: (a) ABBistants, 35. 
Clerks, Second division, 86. 
Clerks, Third division, 11. 
(b) and (c). Two new posts were crElated and in all ther.e were twenty 

vacancies. . 
(d) and (e). Ten by departmental promotion and ten by external 

candidates. 
(f) The Honourable Member's attention is invited to the reply I gave 

in the House on the 18th March. 1940, to part (d) of Haji Cba.udhury 
Muhammad Ismail Khan's starred question No. 481. 

PRoMOTIONS TO ASSISTANT's GRADE IN THE COl!rll!rlEBOB DEPABTl!rIE'NT. 

500. *Dr. Sir Ziauddin Ahmad (on behalf of Maulana Zafar Ali Khan) = 
Will the Honourable the Commerce Member please state: 

(0.) the total strength of the first, second and third aivision l ~ 
separately, in the Department of Commerce, as it stood on 
the 1st May, 1930; 

(b) the number of vacancies that occurred in the first division since 
1st May, 1930; 

(c) the number of new posts that were created in the first divimoD 
since 1st May, 1930; 

(d) the number of vacancies in the first division which were 1ll1eci 
by promoting either second division or third division clerks.; 

(e) the number of vacancies which were filled by appointing out-
siders through the Public Service CoIIlIllisaion or the Home 
Department, as the case may be; and 

(f) in how many cases a departure from the fifty-fifty per cent .. 
rule was made in filling up the vacancies which occurred. 
since the 1st May, 19301 

The Jilonourable Diwan Bab.ad1ll Sir A. .... ..... aml JludaUar: 
The attention of the Honourable Member is invited to the reply giv.en. 
by me to stQl'l'ed question No. 429 on the 18th March, 1940. The per. 
manent strength of the ministerial staff of the Department of Commerce 
on the 1st May, 1930, was the same as on the 1st May, 1929. 

P;aOJlOTIONS TO ASSISTANT's GRADE IN THE LBGISLATIVB DEPABTJIBNT. 

501. *Dr. Sir Ziauddln Ahmad (on behalf of Maulana Zafar Ali Khan):' 
Will the Honourable the Law Member please stat,e: 

(a) the total strength of the first, second aud third division clerks • 
. separately. in the Legislative Department as it stood on the 
1st May, 1930; 
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(b) the number of vacaDcies-lhat occurred in the ~ ~  
. l~  1980; ;.+< . "._ 

(c) the numbe!;, of new posts that were created in the first division 
since 1st May, 1930; . 

(d) the number of vacancies in the first division which were filled 
by promoting either second divisiQn ~  ~  ~ l  

• ",I' • ,.. '_ 

( e) the number of vacancies which were filled by appointing out-
_ . siders through .the, ~ l  Service Commissi()q ~. tl}e .. ~ 1  

Department, as the case may be; and - , . .. , 

(f) in how JIlany cases a departure from the fifty-fifty per cent. 
rule was made in filling up the vacancies which occurred 
since let May, 1980f" ", 

The Honourable Sir -JllIb amm ld ZafruU&b. lDIaa.: (a) 18, 24 and 2 
respectively. 

(b) Ten of which two have been left temporarily unfilled in pursuance 
of the economy ordera. 

(c>, None. 
(d) Five. 
(e) Three. 
(f) The Honourable Member is referred to my reply to Haji Chaudhury 

Muhammad Ismail Khan's starred question No. 480 on the l~  Mareh, 
1940. 

CluTIOISM OF THB WOBK OF THB DmBcro:&GBNBBAL 01' ABoIuBoLOGY. 

, 501. *Dr. Sir ZiauddiD Ahmad (on behalf of MaulaDa Zafar Ali Khan)': 
,(a) Will the Education Secretary kindly state if· the work of the Director 
General of Archeology has been severely criticised by Sir Leonard Woolley, 
the Archeological Expert, who was deputed to examine it? 

(b) Is it 8' fact that the Expert recommends that in future the 
excavation work should be conducted by an officer other than the Director 
General? 

(c) Do Government propose to appoint an archeologist over the head 
of the Director General? 

SIr Girja Shankar B&jp&i: (a) No. The report criticises the policy of 
the Department as a whole and not the work of individual officers. 

(b) No. The report proposes the re-organiBation of the Department so 
88 to provide a separate specially trained staff for excavation. As hitherto 
the Director General would be in general control of the "\,,hole Department. 

(c) The attention of the Honourable :Member is invited to the reply 
given on the 8th of this month to part (b) of Mr. Muhammad Azhar 
Ali's starred question No. 305. 

Dr. Sir Ziauddin Ahmad: I am authorised to put this question, Sir 
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. ~. ~.~~~~ (The .~ .I I ~~ l  . ~  ~ ~. ~ . 1 1 ~  ~  finds 
Member after Member 1S absent and has gtv.,,,, ~ ~  to one Honour-
able Member to put his questions. This is not iIi aCcoMlmcewith the spirit 
of the practice, accOrding to which an absent Member can be permitted to 
authorise another Member j;o put his queation. The eMir trusts this sort 
of ~ will not occur again . 

. Dr. 8tr liaucldiD.A.hmI4: This is a very exceptional case, Sir. 

~ . .. . .' ~ . 

the ~ ~ l  . (The ~ ~l  ~ ~~ Rahim): It ~  not become 

• 
CORK TaEES GBOWlfDr INDIA.. 

_. ~ . Iir ZiauddiD ~  (on behalf.of Mr: Muhammad ~  
Ali): (a}'Will'the ~~ ~  be····tflesaedto state whether 'cork 
tree is grown in India? If so, where? 

(b) Which parts of India are suitable for its cultivation? 
(c) Ha\'e Government taken any special interest in cork cultivation? 

If so, w&at steps haw been taken? If not, have Government any 
scheme in hand ? 

Sir Giria Shankar Bajpai: (a)-(c). The cork tree does not grow in 
India nor is it likely that any considerable areas suitable for its growth 
cMtld be found. 

I1JCREASF. IN THE PRICES OF OPTICAL GOODS AND CERTAIN OTHER ARTICLES. 

liM. *Dr. Stl ZiaudcliD A1unacf (on behalf of Mr. Muhammad Azhar 
Ali): (8) Will the Honourable the Commerce l4ember be l ~ to·state 
whether there is any inCl:ease in the wholesale and retail priDeS of tb,e 
following articles as· a result of W!Lr: 

(i) Dental goods, such as, teeth and rubber used in making dental 
plates; 

(ii) spectacle lenses, frames and cases; 
(iii) medicines of all kinds; 
(b) glass, such as, sheets, tumblers, etc; and 
(v) .paper other than the type used by newspllop.erd? 

(b) If there has been .an increase, what steps have Government 
taken, or propose to take, to stop further increase? Are GovEcrnment 
aware that opticians have increased their wholesale prices by 100 per 
cent. to 500 per cent., including goods imported from Japan and made in 
India, and Ruch increases are beyond the purchasing power of the 
maBses? 

The Honourable Diwan Bahadur Sir A. :aamaawami Ku4a11ar: 
(a) There haE' been Rome increase in the prices of articles mentioned by 
the Honourable Member. 
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(b) As regards the first part, I invite the attention of the Honourable 
'Member to the Notification of the Government of India in the Department 
of Commerce No. 20 published in t.he Gazette of India Extraordinary, 
dated the 8th September, 1939, delegating powers to Provincial Govern. 
ments for controlling the prices at which certain articles or things may be 
sold. The question of revising these orders in the light of experienee gained 
is under consideration. As regards the second part I have no information. 

](O:NOPOLY FOB TIlE PuB.cHA8J!: OF WOOL OIVlIN TO lbsSBS. RlILLIJIlS An 
BEIln'iEY's OF MADBA.8. 

+506. ~ l 1  Kalwa-'" Abdul GMD1: (8) Will the Honourable the 
Leader of the House please state whether it is not a fact that Govern· 
~  have given the monopoly ,of the purchase of wool to Messrs. Rellies 
$d Beinney's of Madras? ' 

(b) Is it not a fact that Charles Lester Company, ~  strongly 
t'rotested against the ruining of Indian trade by giving sl1ch 11 monopoly? 

(c) It! it not a fact that Government would lose two ('rores or so. as they 
are not purchasing wool in the open market? 

The Honourable Sir Muhammad Zafrullah ][han: (a) No. But 'Messrs. 
Ralli Brothers have been appointed sole purchasing agents for Rre!LS north 
of Bombay, and Messrs. Binny and Company, for areas south of Bombay, 
fOl' such Indian wools as are required by tbe mills for the execution of 
Government contracts. 

(b) No. 
(c) No. On the contrary, the burden of most of the complaints received 

by Government (the justice of which, however, Government do not admit) 
is to the effect that by the institution of this system of unified purchase, 
'Government are making an undue profit a.t the expense of the middleman. 

SUPPLY OJ'THE DEBATES 011' THE CB:NTB.U. LEOISLATURE TO PuBLIC LIBBABIBll. 

506. ·Bhai Parma JJ&Dd: Will the Honourable the Leader of the 
House be pleased to state whether the Debates of the Central Legislature 
'are supplied to any public libraries for the use of the public? If <;0, what 
'are the names of such Ibraries? 

The Bonoarable Sir lhhammad Zafrullalt Khan: The answer to the 
Drst part is in the negative. The second part does not arise. 

AnAIBS OJ' THE DBLm IMPROVEMENT TRUST. 

50'1. ·Sardar Sut Singh: (a) Will the Education Secretar.v please 
iltate the amount loaned out by Government to the Delhi Irpprovem:mt 
Trust and the rate of interest to be charged t.hereon? 

(b) What is' the amount of the annual establishment charges of the 
Trust? 

(c) What was the yearly ,expenditure of the late Nazul office which 
performed functions identical with those of the Trust? 

(d) Is it a fact that the expenditure of the Trust exc€'eds that of the 
Nazul office? If so, is 'it proposed to abolish the Trust? 

+ Answer to thiR question laid on the table. the questioner being absent. 
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(e) Is it a fact that· the Trust has issued two different sets j of lease' 
deeds fer the same class of people and for the samE' locality (RehgarpUl's) 
one of which debars the lessee froni transferring by sale or mortgage his 
materials and the right in the land to his best advantage, while the other 
places no such restriction on the lessee? . If so, why? 

(f) Are Government. aware that the.-Trust has become very unpopular 
amongst the people of Delhi who have represented more than ~ 
against its highhanded policy? f . ',... ., '. . ~  

(g) Is it a ~ that the Trust ~  lands . (6;9.,. ~ ~~  ~ . Put 
Andha Mughal, A]mere' Gate,Kare Dan !G8i'den;' ·f;aftn,Rehilla, etc .• ) 
from owners at prices below the market rates and ",t1ess than the 
amounts actually paid by them, and eamed huge ~  'by selling these 
plots by auction or otherwise at prices much higher ~  those paid 'for 
them? 

(h) If the reply to part (g) above be in the affirmative, willGovem-
ment please state if such acquisitions are for public purposes wjthin the 
purview of the Lands Acquisition Act? 

Sir Girja Shankar Baji*: ' (a) to (h). I have asked for certain informa-
t.ion and shall furnish replies in due course. 

ApPOI'NTMENT TO THE POST 011' DEPUTY DmECTOB GENERAL 011' .ABcHABOLOGY. 

508. ·Shaikh RafluddiD .Ahmad Siddlquee: (a) Will the Education 
Secretary kindly state if the officer in charge of the Frontier Circle of the 
Archreological Survey has been designated for the post of Deputy Director 
.General? 

(b) What literary work has that-officer so far published and what 
work has the next 'junior' Muslim officer published? 

(c) Is it a fact that one of them is a University examiner and is 
selected to preside over histori('al conferences held in thiseOUntry? If 
so, which of them is he? 

(d) If the Muslim officer ~  to is not being appointed as D,eputy 
Director, how does the Secretary reconcile his statement in the House 
on the 13th March, 1939· (page 1900 of the Proceedings)tbatthe claims 
of the Muslim officer would not be affected for .promotion to higher posts? 

SirGlrja ShaDkar Bajpal:· (a) I refer the Honourable member to the 
reply given by me to Mr. H. M. Abdullah's ~~  qpestion ~ . S02 in 
this House on the 8th March, HMO. 

(b) to (d). Do not arise. 

GRIEVANCES OF MUSLIMS IN THE ARCHAEOLOGICAL DEPARTMENT. 

509. ·Shaikh Rafluddin Ahmad Slddlquee: (a) will the Education 
Secretary kindly state whet.her there had been any cases where the powers 
relating to establishment ~  exercisable by heads of offices in the 
Archreological Department have been 'intePIered with by the Director 
General in lihe case of Muslim officers to the di1!advantag'3 of Muslims 
and/or to the advantage of Hindus? -
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(b) Is jt, a iact that inter alia the Director General has ll ~. 
appeals .of Hindu officials even in cases where appeals did not lie to· him 
under··Rules? Is it a fact that in some of these cases theappews 'were-
not even forwarded by the immediate officers of the officiRls concerned, 
i.e., orders were passed on advance copies of the appeals? 

(c) Is it a fact that, further, in some cases where orders were passed 
on advance copies, orders accepting the 'a.ppeals' were communicated to· 
the officials concerned direct by the Director General instead of through· 
tbeheads of then- offices as required under the rules? 

(d) Is it a fact that Borne of ~ heads of offices concerned protested' 
against this practice adopted by the Director General? Will Secretary 
plea.se place a copy of those' protests on the table of the House and of the-
connected correspondence? 

Sir &l11a Shaakar Bajpal: ~ . Government are not aware of any 
appeals against disciplinary action having been allowed by the Director 
General of Archmology in India in circumstances in which appeals do not 
lie. The Honourable Member possibly has in mind certain representations 
made by ministerial officers in the Central Circle against orders of the 
Circle Superintendent requiring them to retire on reaching the age of 55. 
In the exercise of his general powers of supervision the Director neneral 
allowed extensions of service for one vear each in two cases ulJder Funda-· 
mental Rule 56(b). In both ('ases tb'e final orders were communicated to· 
the Circle Superintendent for informing the persons concerned, and onl,. 
in one case the person concerned was informed direct when enquiry was· 
made by him. So far as Government are aware, only in one of these two 
CB!;leS a Muslim subordinate was eligible for promotion to the post of tbe 
clerk who was due to retire. But it was necessary that the clerk in 
question should become familiar with accounts work of which he hail no 
previous experience before he could be promoted. In the ciJ;cumstances 
Government do not think that· the extension granted to the Hindu clerk' 
can be said to have affected the interests of the Muslim clerk adversely. 

(a) It is a fact that the Circle Superintendent protested against the 
orders passed by the Director General in one of these two cases, but he-
subsequently withdrew his protest. Government are notprepareci to lay.-
copies of t.his departmental correspondence on the t.able of the House. 

SHORT NOTICE QUESTION AND ANSWER . 

• ABBES'r OF ALLAHA-I-MU8HRIQI, LEADER OF THE KHAESAR8, UNDER TUB' 
DEFENCE OF INDIA AOT. 

Dr. Sir Zlauddin Ahmad: (a) Will the Honourable the Home Mem-· 
ber please state whether it is a fact that the Government of India arrested 
Allama-i-Mushriqi under the Defence of India .Act? 

(b) Has the action been taken on the ground that Allama-i-Mushriqj, 
was about to act in a manner prejudicial to the efficient prosecution of the 
war and public order, as reported in the Hindwstan Times, dated the 20th 
March, .1940? 

(c) Are Government aware that Allama-i-Mushriqi offered fifty thousand' 
Khaksars to fight on the Allies. side in the war and also was willing to-
offer more KhaksarB if needed? 
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'(d) Will ~ be pleased'to state the ~  they' have ~ 
their p08session which made them, (lome to ~ Con:eluslon that Allam&-l-

..M\lsbriqi was about to act in a manner descnbed m part (b) above? 

,(e) Will he be detained in Delhi or sent to some other stati.Qn? 
(f) Will the Honourable Member be pleased to give a full statement, 

'or 8S much as he 'would like to give, for taking such action? 
(g) Have Government issued instructions to other Provincial Govern-

;ments to ban Khaksar movement? If so, why? 
(h) Have Government seen the press pommunique publiahed in fiIt.e 

'newspapers on the 20th March, 1940, that Allama-i-Mushriqi has iasued. 
-orders to his followers, opposing Khaksars massing in Lahore? 

, The Boaourable Sir BegiD&ld ]lawen: (a), (b), (d) :and (f). The 
'Government of India have ,detained Allama Inayatullah Khan Mushriqi 
under the Defence of India Rules with a view to preventing him from 

::acting in a manner prejudicial to the efficient prosecution of the war, to 
·'the defence of British India and to publiC' order. On the 28th Fpbruary 
1940. the Government of the Punjab issued orders under Rules 58 and 54 
'of the Defence of India Rules prohibiting, subject to certain exceptions, 
the performance of exercises of a militar;v nature and the carrying of 
.arms in processions. These orders did not specially refer to the KhaksarB 
but that organisation regarded them in the nature of a challenge and the 
·official 'party organ, the Al-IBlah, in its issue of the 15th March eondemned 
the orders as a threat to the movement and declared that even if all the 

'leaders were arrested the movement would not subside until everv 
Khaksar had bathed in blood. The same issue of the paper contained the 
following instructions under the title of "Orders from Headquarters": 

"If the- Punjab Government declares War. th,' Provincial leaders of 15 Provinces 
.. of I~  will send 30.000 Khaksar soldiers to ~ .  within one week . . . . . ... . 
All soldiers should remain peaceful and implicitlv obey the orders of the Deputy 

'Leader, Lahore Front. whose orders will be absolute and final. The number of 
'Janbaz' (those pledged to give their lives) is 1.300. They should arrive as soon as 

'possible. In case war is declared they should rpach the bed of Sir SikeTlderwithin 
~  days from every part of India. Rnd ~  it with corpses." 

The inconsistency of the injunction to remain peaceful with the reference 
·to a bath in blood and to corpses is too obvious to need any comment. 

The issue of these instructions was closely followed by the serious dis-
'turbance which took place in Lahore on the 19,th March as II direct result of 
the Kha'ksars defiance of the Punjab Government's orders and which, as the-
House is aware, involved serious casualties both among the police and 
the Khaksars. In the circumstB"Dces the Government of India are fully 
'satisfied that Allama Mushriqi, the founder and leader of t'he Khaksar 
organisation, must be .held largely responsible for the action taken by his 
followers, and that there was ample justification for his arrest which was 
necessary to ~  so far 8S possible further occurrences of a similar 

:tragic nature. 
(c) No such offer has reached t.he Government of India. 
(e) and (g) I have no information to give at present. 

,(h) TIlt' Government have seen a press report to that effect. 
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Sir Mubammad Yamin Khan: The Honourable Member said that 
Allama-i-Mushriqi has been detained hi order to stop him from interfering 
with the efficient prosecution of the war. The Honourable Member has 
not however explained how Allama-i-Mushriqi was interfering With the 
prosecution of the ,var or how his actions had that effect? 

The Honourable Sir Reginald Maxwell: The Honourable Member has 
not evidently heard what I said.. I said that he was detained under the 
Defence of India Rules with a vie,,, to preventing him from acting in a 
manner prejudicial to the efficient prosecution of the war, to the defence of 
British India and to publie order. These are the lH"tual words of the 
Defence of India Rules. 

Sir Muhammad Yamin Khan: So far as stoppin,1 disorder is con-
eerned, that has been fully explained, but the Honourable Member-,has 
not explained the first two points, namely for the proper prosecution of the 
war and the defence of British India. How are these two things affected. 
with Allama Mushriqi remaining at large? 

The Honourable Sir Reginald Maxwell: I think it should be obvious to' 
any Honourable Member-"that anything that seriously prejudiced t.he public, 
order and that would result in rioting in public, ending in a large number' 
of casualties, would prejudice the efficient prosecution of the war. 

Dr. Sir ZiaudcUn Ahmad: Do I understand that any kind of rioting that· 
iR carried on would interrupt the efficient prosecution of the war and will. 
be dealt with under the Defence of India Rules? 

fteBoDou.r&b1e Sir BegiDald Muwell: Certainly, Sir, any serious riot-· 
iog would prejudice the efficient prosecution of the war. 

Mr. LalchaDd Navalra.t: Is the Honourable Member aware of the sta.te-· 
ment of the leader of the movement, Allama Mushriqi, in which he IIays· 
that he had given no instructions to his follower Khaksars maseing in, 
Lahore? Is there any truth in that statement? 

'I'he Honoarable Sir BegiDald Mawell:· What I read out came from' the· 
official party organ of Khaksars, the Al-Illah, 'and was a signed article. 

Dr. Sir Zi&uddin.Ahmad: The Honourable Member said that-the Govern-· 
ment of India were not aware that Allama-i-Mushriqi made an offer of 

,fifty thousand soldiers. May I remind him that he sent a telegram to the 
Viceroy which was detained ~7 the Provincial Government and sent after ... 
considerable time and I myself sent fI copy of the telegram to the Viceroy, 
and I did not know that the Viceroy was different from the Government of 
India? 

The Honourable Sir Reglnald Maxwell: If the telegram was detained' 
that is why it did not reach the Government of India. 

Dr. Sir Ziauddin.Ahmad: I thought any telegram sent to the Viceroy 
in connection with the offer of soldiers would go to the proper flUthorities in 
the Government of India, and the Home Member ought to know something: 
about it. 
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~ I  OF THE bTANDING COMMITTEE FOR THE LABOUR 
. DEPARTMENT. 

JI1. President (The Honourable Sir Abdur Rahim): I have to inform 
·the Assembly that upto 12 Noon on Wednesday, the 20th March, 1940, the 
-time fixed for receiving nominations for the Standing Committee for the 
Labour Department only three nominations were received. As the number 

·of candidates is equal to the number of vacancies, I decl8Te Mr. C. C. Miller, 
'Shaikh Rafiuddin Ahmad Siddiquee and Panclit Lakshmi Kanta Maitra to 
-,be duly elected. 

STATEMENTS LAID ON THE TABLE. 

The Honourable Sir .Jeremyltailman (Finance Member): Sir, I lay on 
,the table a copy each* of (1) Central Go\'ernment Commercial Appendix to 
,-the Appropriation Accounts (Civil) 1938-39 and the Audit Report 1940, 
(2) Central Government Appropriation Accounts of the Defence Services 
~  the year 1938-39, (3) Central Government Audit Report-Defence Ser-
·(\.ices, 1940. .. 

THE AGRICULTURAL PRODUCE CESS BILL. 

PRESENTATION OF i'HE REPORT OF THE SELECT COMMITTEE. 

Sir Girja S:twak&r Bajpal (Secretary, Department of Education, Health 
:and Lands): Sir, I present the Report ofiUle lSeleet Committee on the' 'Bill 
·to make better' financial provision for the Imperial Council of Agricultural 
,Research. 

'THE NATIONAL SERVICE (EUROPEAN BRITISH SUBJECTS) 
BILL. 

_ The lIonourable Sir ][uh&Jiun1d J:&!riIilah lD1ail (Law Member): Sir, 
I beg to move for leave to ~  a Bill to make certain provisions reIat-
~  to serv,ice by European British subjects in the armed force/!, of., or in a 

,CivIl capaCIty under, the Crown, ' "',' 

Ill. President (The Honourable Sir Abdur Rahim): The quesiton is : 
, ':That leave be ~~ to ~  a Bill ~ make ~  provisions relaih.g to 

',serVlce by European Brlt.ish subJet't. in ~ 8lmE'd forces of, or in a civil capacity 
lunder, the Crown." , 

The motion was adopted. 

l~  Honourable Sir Muhammad ~  Khan.:, Sir, I ~  the 

"Not printed in thE'se d"bateR, hut ll ~  in the r,ibrary of the Roue-Ill. of D. 

( 1874 ) 



THE PETROLEUM (AMENDMENT) BILL. 

'The Honour&ble Diw&D Balladur Sir A. Ramaswami Jludaliar (Member 
for Commerce and Labour): Sir, I beg to move for leave to introduce a 
Bill further to amend to the. Petroleum Act, 1934. 

Mr. President (The Honourable Sir Abdur Rahim): The quesiton is : 
"That leave be granted to introduce a Bill further to amend the Petroleum Act, 

1934." 
The motion was adopted. 

The Honourable Diwan Bahadur Sir A. Bamaawami ][udaUar: Sir, I 
introduce the BiU. 

THE I I ~ TARIFF (AMENDMENT) BILL. 

The HonoUrable Diwan Bahadur Sir A. :B.amaawami Jludaliar (Member 
fer Commerce and Labour): Sir, I beg to moYe for leaye to introduce a 
Bill further to amend the Indian Tariff Act. 1984. 

JIr. President (The Honourable Sir Abdur Rahim): ~ question is . 
"That lea\'e be granted to introduce a Bill furthel' t{) amend the Indian TariJf Art. 

1934. " 

The motion was adopted. 

The Honourable DiW&D Bahadur Sir A. :aamaawami Jludaliar: Sir, I 
introduce the Bill. 

THE INSURANCE (AMENDMENT) ·BILL. 

!'he Il 1~ DiWU1 BaJaadur Sir A. llamuwami ][udaliar (Member 
for Commerce and Labour): Sir, I beg to move for leave to introduce a 
Bill fQ1'ther to amend the Insurance Act, 1988. 

Mr. President (The Honourable Sir Abdur Rahim): The question is : 
"That leave be '. granted to introduce a .BilI further to amend the Insurance Act, 

1938." 

The motion was adopted. 

The Bonoura.ble Diw&D Bahadur Sir A. :B.amaawami KudaIl.ar: Sir, I 
. introduce the Bill. 

TH:E INDIAN TARIFF (SECOND AMENDMENT) BILL. 

The· Honourable Dlwan Bahadur Sir A. :B.amuwami .udaliar (Member 
for Commerce and La'bour): Sir. I beg to move for leave to introduce 8 
Bill further to amend the Indian Tariff Act, 1934 (Second Amendment). 
. I should like to add that this Bill refers to the sericulture industry and 
I hope to place in the hands of Honourable Members tonight a copy of 
the report of the Tariff Board on that industry. 

( 1675 ) 
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JIr. Pre8ident(The 'Honourable Sir Abdur'Rahitri) ~ The, question is :. 
"That leave be granted to, int.roduce a Bill ~  to amend the Indian TarilLAlct. 

1934 (Second Amendment.)." 

The motion was adopted. - ).'1: 

'!'he Honourable Diwan Bahadur Sir A. Ramaswami ][udaliar: Sir; r 
introduce the Bill. 

THE INDIAN FINANClf BILL'" 

'!'he Honourable Sir Jeremr ~  (Finance Member) : Sir, I moye : 
"That the Bill to fix the duty' on salt manufactured in, or imported by land into. 

certain parts of British India, to llary the raJ.e of e:x:cise ~  ~. .~ . ~ , .. haa 
~  or 'palm;-r. IAlgar ~1l l  under the' Sugar (ExclBe Dttty) '-il!t;,- :He4-. to 
vary the rate of the excise ."nd customs duty on motor spirit le,iabla un.der the Motol" 
Spirit (Duties) Act, 1917, and ~  Indi."n Tarift Act, 1934. to fix maXlmUJll''1"att's :of 
postage under the Indian Post Office Act_ 1898, and to fix rates of income·tax and, 
super-tax be take. into consideration." _, ' . 

I shall not inake a speech on this motion for two reasons. One is that 
the budget speech already furnishes the background and the reasons for these 
proposals, and the other is that in the special circumstances of this yef/lr' 
this House has already been debating and dealing for several days with 
the Excess Profits Tax Bill which must be regarded as a part of "the 
financial proposllls of this yea.r. 'Sir; I move.-' ,,' 

< 

Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill to fix the duty on salt manufactured in, or ~  by l-.nd into" 

certain parts of British India, to' Vary the rate of excise duty 011 sugar other than 
khandsari or palmyra sugar leviahle under the Sugar (Excise Duty) Act, 1934. to 
vary the rate of the, IIxcilifl ,andcust.oma duty OQ. ~ sp,iritd'yj,aDle pndlr,the.Kotor 
Spirit (Duties) Act,) 1917, and' the' Indian Tan1t, Act, 1m-t, to fb: maximum ntes ef 
postage' under the Indian Post Office Act, 1898, and to fill' rates of income-tax ~  
~  be taken into considerlltib'd. " , 

Sir Muhammad Yamin Kbui (kgra Division: . ~ 1  
Sir, this year after a long time we have a Finance Bill which will be support-
ed on all sides of the House. It hss been presented this year in exceptional 
circumstances of the war a.nd I feel confident that there is no' one here-
who does not desire the war to be conducted in the best manner and with 
victory for India which ~  a part of the Empire that is now. at war against 
aggression. So there is no one who will refuse the supplies needed to 
meet the defence of the country and the defence of the principle for which 
the aUies are fighting. A portion of the eight crores needed for that pur-
pose has been met by the Excess Profits, Bill which was passed yesterday. 
The other items chosen to meet the deficiency aTe sugar and petrol on which 
excess taxes have, been proposed. I do not know why the Finance Member 
chose these two items. I do not of cOurse sav taat these taxes should 
not be supported, at least for this year. Iwouid like to know the real50D 
why the Honourable Member has chosen these two taxes in view of the 
circumstances prevailing in the country. At leRst this House is entitled to 
have furthel" E'lucidation of this point and alElo whether other avenues for 
revenue have been touched, because this' tax is going to affect a large por-
Hon of the population of this country." 
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I will deal with these taxes item by item 8M. the fiml; item ,that 1 
wish to take is sugar. Now, refined sugar is going, to pay 59 per cent. 
more excise duty.' As we all know, sugar is used-by every individual in 
this country. It may be said that some people use raw sugar. and gtW. 
but' nowadays' it has become a fashiQp. to. use the refined.. sugllr, because it is 
Inafufactured in India. There w:aa SOQle ~  the mind of a certain 
section of the population when sugar used to be imported from foreig.. 
cOuntries because of their religious feelings., . They suspected that it may 
hAve been refined through certain chemicQoI processes which may be objeo-
tionable to' their religion. But &:s ~  is being manufactured. in this 
country, tha:t objection has been removed. So, sugar has the same effect on 
the poor people as salt has. If you make sugar more costly, then the poor 
people will- be affecte4,by this tax. AS I said in my speech on the Budget, 
the price of sugar has. been increased by f9ur times the increase in the 
excise duty. This may not be true of the manufacturers of sugar but the 
retail dealers are doing this. In either calle ~ poor consumer has to. bear 
the brunt of this ~  in the excise ~ . When the poor consumer is 
going to suffer economically in so many other ways,· how is it that the 
Honourable the Finance .. Member has thought fit to increase the excise 
duty on sugar ~  We would .like to have some elucidation on this 
point. I know that it has affected benencially' a certain class of l~ 
because. the price of sugar-cane has gone up. Sugar-cane used to be sold 
at five annas a maund in the United Provinces last year but this year the-
price has gone up and the. cultivator will undoubtedly be benefited and some 
wealth will go into the villages which. they would not otherwise have got. 
But what about the poor population living in the urban areas with fixed 
incomes and. the labourers in the towns who have got· very limited means?' 
If they have to pay more for sugar, they will feel it very much. 

~  Smt Singh (West Punjab: Sikh): They c,..n eat 911.1 • .', 
'wl' i; . . 
·· .. Sir. Xu1l&llltud. Y.amJnKhan: But the price of gUT will' also go up 

along with the price of refined liugar. If you make the refined sugar 
costlier, gur will also become ipso lac.to costlier. ··Gu., uBed to be sold at 
the rate of Rs. 5 11 maund and now it will be· Bold at the rate of Rs.8 1\ 
D;laund._ The, two things carmot remain aloof from each other. I do not; 
~  if the price of sugar goes up ~  my personal consumption of 
sugar is very little as. compared to the ·benefit which I will have by rise in 
price of sugar-cane.. But leaving aside personaUtieB. the general public 
will be very adversely affected by this tax. It may be said that since the-
last war the wages have been increasea and the income of some people 
has gone up by. 50 per cent. But we should not loose ~  of the fact 
that their ways of living have also been changed. Onee the labouring' 
classes begin to earn more, their standard of living also goes up, Formerly 

• labourers used to live very cheaply but now the.v "'ant to go to .the cinema 
once It week.' Then, there are certain othel' th:ngs .which have becomp., 
part of their life. They have become uBed to dreE:s themselves in a parti-
cular fashion. Their women folk were content with khaddar hefore the 
last war, but now they are wearing cheap Japanese stuff, such as, artificial 
silk.' It may ·be said that that is not beneficial for India, but all the Bnme' 
these are ~ facts and we cannot ignore them When a man is accuBtom-
ed to live in a certain style and if he cannot live in that style, he is' 
adversely affected. 

B 
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On many oocasi()Ds' 'my HonoUrable friend, Sir Hem;y, Giqne}" has 
said that he is an Indian and he would like to oe1reated as aD. Indian 
but when the '9uestion of. wages for his community came, he successfully 

~ the ~ ~ ~  to pay higher wagfilS to the members of IPs 
commumtyfor' domgthe same sort of work that an Indian does. The 
argument put forward was that he is ~  to nve in al!eriain way 
and, therefore, he cannot afford to live on a lesser salary than ~  mini-
mum he mentioned. In the same way the argument can be advanced 
here that these people were formerly living on a lower salary and why 
should. they not do so nowJ It can be .argued similarly tliil.l, my Honour-
able fnend would not he content now WIth the salary on which he started 
his career: he cannot live on ,that salary, now: probably he spends. more 
on his house rent now tlian what be got as salary then. ' His life has 
become difl:erent and he is living in a diB'erent atmosphere. So the argu-
ment that these people can' adapt themselves and live on lesser salaries 
will not apply. The miliimum' wage cannot be reduced: these people 
cannot live on the wages', they used to get before. It will affect not only 
the ordinary employees but it will seriously affect the industries also. 
The industrialists will have to pay more wages to lAbourers. We havE' 
been hearing abdutstrike!J in CaWil.pore, Bombay and other places. If 
their cost of living is increased the result will be a serious impediment in 
the development of our ~  as the industries ,will ~ be able to pay 
more wages. Therefore one'sine only of the agriculturists" activity should 
not be taken into account: aU other factors have t.o be ~ll  considered; 
and this House is entitled to know when the Honourable' Member says 
that this may be 'called a ~l  rather than an lmpopular tax .... ' 

~  ":,, ' 

The Honourable Sir Jeremy Raisman: Are there any popular taxes? 

Sir .uhi.m1nad Yamin nan: The excess profits tax is a ~ l  
tax, because it is based on justice and on ,an equitable principle. The 
test of popu18rity is this. If '50, per' cent; . of the people say it is not good 
and the other 50 per cent. say it is good, then it is not a popular' tax. 
Even if 25 per cent. ,say 'it is unpopUlar, it. is unpopular. r would go 
further and say thlit eveh if five per cent. of the people say it is unpopular, 
it is unpopular. But 'when two' or three :>r five thousand people only are 
going to be affected Ilut ~  a ,population of 36 crores, there can be no 
question about it, that it is a popular tax. Of course, 'ou may listen to 
those five thousand people only. who may ~ and talk t.o you and want 
to impress on you that the tax is unpopular, while the others' 'voices csn-
not reach you; ~  thai does' not make it unpopular. It remains popular 
in spite of the drum-beating of ~ who ~ affected. .Th;e Honoura!>le 
Member himself has clearly Rnd IUCldly explamed the pnnclple on whIch 
he wants to take away from those who \iti.ve made money, on account of 
the war, a small proportion of their profit",: it is a very good principle and 
even those who are affected eannot deny the justice of the principle. It is 
R popular tnx. But here yon find that the men affected are poor labourers. 
He might have seen them in the villages in his younger ~  and how 
they come and work in the t.owns Bnd what t.hey ~. ~l  ~  
consists of or.e Toti or bread-probably cooked the preVlous mght-Wlth a 
small onion and a little Balt. At mid-day if he gets anything he takes It. 
f'oti with a small piece of ~  and a glass of water. During the winter 
months gUT is a chief in!!"J'Adient in hig meal: and if there is a rise in its 
price it ·becomes a luxury. Probably if you give him two annas AS 
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bukBheeBh he buys a few sweets for his children and himself and it is a 
big feast for him and he enjoys the s.eets much more than my HODour. 
;M.hle iriend· enjoys a luxurious dinner with. champagne: tbat is his 
. .enampagne dinner-a few sweetmeats. That is his condI'ti.Oll; and if you 
.are ~  to· affect that, it is to be sren whether it is B popular or an un. 
popular tax. :For this reason I ask the Honourable the Finance Member 
.to give full consideration to the matt.er without thinking that I am opposed 
-to any kind of taxation during an p-IIlergency. But for the war 1 should 
have oDPosed this unpopular tax. . 

The other tax is the petrol tax. My Honourable friend, the Leader of 
-the European Group, has spoken about this in a very guarded language. 
He said the limit was being reached wl.!,en no further taxation could be 
imposed. He did not. say frankly that this was a bad tax: he merely aid: 
~. AU right, you have introduced it and we will support it because we can· 
not help it; but it is not a good tax and the limit has been reached or 
approached when the time will come for dimip.ishing returns". Others 
may take it differently, but I take that as a seriouR warning from the 
Member who speaks on behalf of bis Group which is mostly concerned in 
the production of petroleum. 

There is the excise duty, there is the 'l"aihvav freight, there is every· 
thing which has to be taken into consideration. t5ere if! the Toad tax, then 
~  .. l'p. are further taxes. and further taxes. PrObably they do not get two) 
annas per gallon. The people who sell it.-their wholA income is probably 
less than two annas in the gallon. 

AD Honourable Kember: Who says that? 

Sir JI:ubammad Yamin Khan: They do not make more than two 
annas, and the rest· goeR in railway freight, excise duty, road duty Rnd so 
on. Ordinarily, you should see t.hal you do not make a ~ . .  many 
times, more expensive than it is in far distant . countries, ,. In London 
the petrol sells at one shilling per gallon. 

An Honourable Kember: Not now. 

Sir K1Ihammld Yamin nan: You are talking about the war, that is 
a different thing because it iR controDea, but I am comparing the price 
which prevailed here before the war and the price which prevailed before 
the war in London. It was ·a shilling per gallon in London. 

111'. A.. "Urman (Bengal: European): Never. About lB. ed, the 
equivalent of a rupee. 

Sir Kub&mmld Yamin lDlaD: I stand corrected. but when I was in 
London, in 1933, it was selling at one shilling while it was Rs. I, 6 annas 
here. In Bombay it was 15 Bnnas per gallon when Russian petrol came 
in, but the Delhi people had to pay much more, something like Rs. 1·10·0 
or Rs. 1-9·0. I am tolQ1)y people who have visite.i other foreign coun· 
tries-I have not visited those countries l ~ .  it sells at less than 
n rupee per gallon. The motor CRr il' aEl much R neceMity to A man in -Ott' 
interior of this country as in any other part of £he country. About ~ 
Vf'llrs ago it was considered to be a luxury, but. surely, it is 
;'ot .a luxury now-a.days. It is a necessity. It does not affect 
merely one or two persons. Even the poorest man is affected because the 

B2 
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bus tTatelis ~~  for c6min8'hom the village to the tOWD. It is the 
duty of Government to fo1low such a policy 8S to keep thepriae of petrol 
on the satne l . l ~. or less., 1t may be ~ ueigb.t from, Delhi 
to Ka.racHi or Bombay.cause,s difference in price, b)lt why,· should ,a ma.n 
simply, becauSe ,he liyes in a coastal town be in a better position than the 
'otMr'man who lives, in '€he it:lterior-why should there be a big differenoo 
. ~ the prices that they pay? I do not. mind D. little difference, but the 
flGlicy should be that the price should be kept on the same level. in the 
case of petrol. If a man in Bombay or Calcutta spends Rs. 50 on a motol" 
C?ar, the man here has to spend Rs. 150, though his ~  are the 
same iwd t;be conditions are the same. 

The JIoIlourabie Sir Jeremy ~  Sea bathing is ~ l  
Bombay too. " , . 

"lbe Honourable 8Ir .uhmma", ya.mtn, Khan: Sea bathing, is not 
available in Delhi at 11011. Here bathing in the well ill, cheaper than in 
Bombay. Here we have got the river .J umna ;,vhere ypu can go for a swim. 

As regards taxation, we should see tbat the taxation is such that the 
living is not made too costly for the poor people. It may be said that 
when they iIlcreased the mU1\'ay fare they must alao increase the price of 
petrol in order to see that the buses ,do not, compete' unfairly with the· 
railways. But the tax should be one which is not resented 'by the masses 
of the people who practically do not understand' what the tax is really, 
excepting when they ha,'c to pay a direct tax. The railways have ~  
the fares by one Rnna in the rupee but the bus owners canilotraise their 
charge by even two pies in the rupee and the result is that the ~ owner 
will be losing and, ultimately, he will ttop the t'unning of bUses and a 
smaller number of buses will run to the great disadvantage ... 

Dr. P. B .••• Jlea (Calcutt& Suburbs: Non-Muhammada·n Urban): 
.... of the travelling public but to the great adv_age, of the 

railways. ,I 

Sir Iluhammadan Yamin nan: Railways would not gain because the 
buses. run only in those places where the railways oo;jJot go, 0'<wiP:ere" there 
are not proper railway timings. If people want to go to Delhi from a 

" small village to attend the court, they may have no railway ~  from 
that place to nelhi or the railway timing may be inconvenient. Suppos-
ing the train came here at 11 0 'clock and the man has to be present in 
the, COUtt at 10 o'clock, he cannot come by that train. If he'halt tQ'.lIelme 
to Delhi 'he must reach here before 9 o'clock to be present in .the .comt at 
10 o'clock. He has got summons to be present there and litigants mus5 
present themselves iq proper time .. ,Therefore, l~ hav.e 110 ,take the 
buses, If :you make the buses costlier, it will greatlv affect the poor con-
sumer who as' I saidoefore, will not be able to a.flord to pay the extra 
charge, or he may grumble, which may ultimately affect the prosecution 
of the war. TIieHonourable- ~.  today /rave a, reply that because 
t.here may be a riot in Qne town here, it may adversely affect the prosecu-
tion ,)f ~ war. ih France. I could not understand the relationship of the 
~  things. ' I could I)ot for a .moment connect the two things-namely, 

that a riot in one place which can be controlled easily,-of course-I do not 
mea,n to. say that I can support what ll ~  said-that .there 
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'Should be people who should come there to fight, and all that nonsense 
to lay down their lives or anything of that kind-but at the same, time i 
could not connect the two things. If the Honourable Member can con" 
l~  these two things, that a mere riot can affect adversely the prosecu-
tion of the wm:. I think that the rise in prices can seriously affect th,e 
proper prosecution of the war, because'I do not want at this time that 
there should be engendered any kind of feeling of suspicion that the Gov-
ermnent are out to take the money from the poorer people. I do not 
want to strengthen the hands of those people who are not helping the 
Govemment for the prosecution of the war-to make mountain of It mole-
,hill. No weapon should be given which they may Use to create discontent 
in tthe country and any ldnd of duty, even excise dutv on the smallest 
jndustry which affects the poorest people would not be" desirable. ' In the 
-spp,cial circumstances as I have explained in 'thecase of sugar, simply to 
halance our budget we will give our support to the petrol tax but we want 
ltomake it quite plain and clear that this increa'!e is not R desirable one. 
War from approaching the . limit, -it has far exeeeded the' Jimit and this 
limit should be lowered down. 

On account, of the war many industries might be developed in this 
Jl2 NOON. ~  by the sta:rting of the ~  'of . many ,tllings 

whICh we used to Import 'but whlCh cannot be lmporped now 
from .other countries. First of all, prices 'have gone up very' high, and 
lIndia should take advantage of that. The ;seconrl thing is that we may 
'no', he finding shipping facilities so well as we used to get for the ~ 
tition of the commerce a.ndboth these things most 'be--' taken advanfuge of 
at this· time and for this purpose every kind of faeilityshould be given to 
.the manulacturerR of this country. I would not e;l!ow them to say that 
:they .wouldnot start these indust'ries unless .tney ('au get avery" high rate 
'of profit. That is not patriotic. If any -Indian wsiris ~  thie, ,thl\t/' he 
will not ,invest any money in the development of :the resources tlf this 
.country unless he gets 8' very high rate of interest or 'profit, I would say 
that he has no patriotism in his mind at all. If he wants this Ji[ouie to 
'help him' he must show patriotism himself and he should be content to 
take smaller profit, the profit "'hich he used to get before and to .increase 
"ihe 9utput. Instead of ~  the prices, he should try to manufacture 
JDoregoods which may Dring; ultimately, a higher returu and with this 

. ,oojeet' I would' suggest to the Honourable the Commerce lVIe.xnber aud 
·the Honourable the Finance Member that every kind of facility should be 
given to those industries and those ("oncernll which are ready to come in 
·.the proper spirit of patriotism to develop this ~  at this time. 

, We have known that the prices of mediCines have gone very high. 
Now, we find that prices have come down to a reasonable level and the 
l"8880nS are two. The first 'is that medicines which we used to get from 
Gennany were stopped and people had a kind of panie that ~  will be 
increased but now the prices have come down on aC<'..ount of two reasons. 
First of all, these medicines are found to be in great stock either in India 
or in Englantl and they have come in. The second thing is that India 
has started manufacturing medicine and they are taking this seriously. 
India cannot become 8bsoh.itely independent. In fact, even many of the 
European countries cannot become self-sufficient. They cannot do it and 
India is only, in infancy in this, respect as far as chemical knowledge is 
,concemed. 'There are many graduates, M.Scs. and D.Ses. in Ohemistry 
.who emn be employeci with greater advantage :for the maDuf.acture of 
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medicines and we should take advantage of the German Jewiu doctors 
who have been forced to leave Germany and take refuge in thilJ country. 
They are great experts in this and they can be asked to give tb necessary 
help in teaching and. training young Indians for this work. Government 
should take'full advantage of them. I find that in Bombay there it' a 
factory of which there is also a branch here. It is doing very good work 
and it should be the duty of the Government to help these people, at least 
in the manufacture of those things which we used to import from Germany; 
because we find that every 25 years the German nation comes up ""nd 
involves the. whole world into a war and that may dislocate many things in 
ordinary Indian life. Thereiore, if any goods used to come from Germany 
and they can be manufacturad in this country, Government should give 
subsidies and encourage the manufacture of those things' and! ]j would 
suggest that if any extra money is gained by the Governmen-"-more than 
what they require-from thelje three taxes, that should be u1ii1tsed for im-
provements in this direction and India Ehould be made . l ~ .  so. 
far 8S these German goods are concerned. 

I ~  also ~  in ~  ~  it J:?ay be thouglit that 
I am takmg a too seriOUS Vlew about it-that scholarships may be, given to 
boys to go to England even during the 'present war. It is not unsafe to 
live in England. 'fhey have got their works going on and many' things are: 
made there which are not mde in peace time and those subjects' and thoBe-
tl?ngs may be found out and promising students might be senti there to 
learn those things, 80 that after t.hE' war, full advantage may be taken liere 
of their studies. I do not want to go into details by suggestmg different 
CO:lcems in, which they can be properly educated because r am'sure the-
Honourable the Oommerce Member is fully cogriisant of it and" lie'lias-got 
IDOl'6 material before him than I have as to what would be the-proper' sub-
jects in which young Indians can be educated and they can become' ~ great 
asset to the country in the near future. " 

Sir, I should'like to suggest that sufficient encouragemeIIt should' be 
given for the development of cottage industries. These cottage industries. 
do not l'equire much capital, and if a little encouragement is' given to· 
cottage industries, India will soon become self-supporting. Many things' 
which we cannot obtain in this country can be manufactured in the villages;, 
but the difficulty is that India has begun to think itself to be a mm making 
industrial country,becalise those who are interested in . . ~

goods in mills consider that milling is the only industry that should' be 
developed. These people have enough capital behind them, and they can 
make their voice heard in the right quarters; and they can agitate for their 
privileges and rights, while people engaged in cottage industries in our' 
villages are not sufficiently educated, and so they do not understand wliat-
will be good for them. So, I feel that it is the duty of the Government, 
when they take taxes from the villagers, to encourage them by pronding' 
them enough facilities to develop cottage industries. It must not be-
thought that in the villages the population is interested only in agriculture;: 
they are also interested in the manufacture of many small things like shoe-
making and the like, but these industries receive little patronage from the 
Government nowadays. 'We have village hlacksmiths and village artisans 
who are ~ l  dependent upon the manufacture of their wares. There-
fore, sufficient encouragement should be given to these people 80 that they 
may eontinue \0 live upon their own work ~  find enough employment. 
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~  Sir, before. the ~  ~  leaves; I should like to say 
one thmg. The sl!bJect. of TaJ Mahal was mtroduced in this House only a 
few days ago by means of a question. I am interested in the Mausoleum 
because I naturally like to take interest in our old and ancient ~ 
~  ~  Taj Mahal. ~  point is that as I ~  the Agra Division 
m ~  ~  and asTaJ ~l happens to be in 'Agra, I feel it my duty 
~ brmg ~I  matter to the notIce o! the Honourable Member. Taj Mahal 
IS a very Important monument as It attracts people 'to India from far off 
lands, and, therefore, as a representative of Agra Division, I am interested 
in this monument more than any other. It was brought to the notice of 
the Honourable Member that there was some defect. in the dome of the 
building, and the Honourable Member replied'that he was looking into the 
matter and that the Public Works Department have already taken up the 
work of repairs in hand by putting up a scaffolding to find out the exact 
defects. I am aware that the Archreological Department is fully alive to 
the needs and requirements of Taj Mahal an·1 that it should not be endan-
gered in any manner, but, Sir, one thing has come to my notice recently 
after that question was put in this House. The Dome of the Mausoleum 
has two parts, one inner part and the other outer part or upper part. The 
internal side of the upper Dome is made of zeci JtQnes. Till now, it was 
considered that it was made of bricks, but it is not the case. We find it 
is made of red stones, and above it there is marble. These 
red stones have left their places in some cases as much as. Ii ft. 
and if, 'unfortunately, one of the stones happens to give way from 
the arch, it will practically mean the collapse of ~ whole dome. I hope 
the staff which is engaged in. detecting the defect will be able to discover 
the exact mistake and set it right without much delay. I have heard of 
this defect from the authority of a person whose veracity I can vouch for, 
and he took the trouble to go to the roof and examine the whole thing for 
himself. Therefore, if one of the red stones were to give way, it will cost 
the Government an enormous amoUil't of money to replace it. Therefol'&, 
Sir, it is high time that proper precautions were taken to see that the dome 
is properly repaired. It is, of course, a difficult task, because one has to 
climb up like a monkey to see what exactly is wrong. I trust the Honour· 
able Member in charge will see to it that if there is'any real danger of that 
kind, he will be good enough to depute qualified engint)el"B to examine the 
position and to set right the defect in time, so that he may ~ come 
before this House and ask for a bigger supplementary sum. ~ 'raj MahaI 
is an asS'et to India and cannot be sHowed to tumble down. I understand 
that when the Taj Mahli.l was built by Shah Jahan, several expert engi-
neers from all over the world were invited to carry out the work. r, 
therefore, think that the Honourable .Member in. charge Will take the 
help not only of his own Department but also' Of the Department over 
which the Honourable Sir Andrew Clow presides and put right this 
defect ....• 

Sir Girj& Sh&nkar B&jpai (Secretary, Department of Education, Health 
and Lands): The Central Public Works Department has already heen 
asked to look into the matter. 

Sir K:abammad Yamin lDum: I am very glad to heRr, Sir, that' the 
Central. Public Works Department is taking up this matter, and they will 
be quite competent to execute this work. 
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As far as archeology is concerned, I may inform the House that I 

visited someplar;:es round about Delhi and I found that though the Govern-
ment are spending large sums of money to keep them 'in good repairs. 
still there is ~ for spending larger sums of money. I do not know how 
much is really spent on s!llaries and how mucl;l on repairs. There is ,great 
danger to many of the old buildings like t.he Qutub. I need not go into 
details. .I simply draw the attention of the House that in any case larger 
sums should be spent. I know that ilie present time is not very opportune 
for spellding more money. But even in these times of financial stress, we 
cannot allow our assets in the shape of ~ l works to go to ruin. 
These works reany beautify India and show, to the world at large what 
great engineers India produced in the past who could also give lessons to 
modem engineers. 

Dr. P. 11. ;Ba.ueriea: What about hesh excavations? 

Sir Muhammad YBIIIDl. DaD: I have been pressing this point here for 
a long time and I think if we excavate a place like Hastinapura, it would 
really add to the knowledge ,of history.:" Pandav,as' 'ruled over the ll!ace 
and what little we know of their ~ l  'is only from one book, 'the 
Mahabharata. This book reveals to some extent the glary of the ancient 
civilization of the Pantlavas, but if we want really to kDow everything 
about thief civilization, they lie buried in ruins underground. ' We cannot 
know the real history unless the excavation of this place is undertaken. 

JIr. President (The l~ Sir Abdur Rahim): The. Honourable 
Member is roaming from the l'aj Mahal to Mahabharata. He ought to 
consider that there may be other speakers who might wish to take part in 
this debate. 

Dr. Sir Zlauddin Ahmad (United Provinces': Southern Divisions: 
Muhammadan Rural): Not many speakers. 

1If. PreSident (The ~ l  Sir Abaur Rahim): The CJhair knows 
there are several Honourable Members who wish to take part. The 
Honourab1e Members ,have ,been putting questions on the subject and 
there have been demands for grallts for the Archreological. Department 
when he could have spoken. • 

Dr. Sir Ziauddin Ahmad: I rise to a point of order. This has been the 
practice, Sir. 

Kr. Preaid8ll\ (The Honourable Sir Abdur Rahim): The Chair does not 
want any explanation from ~ Honourable Member. 

Dr. Sir ZiauddiD AbJaIld: I rise to 8 point of order; 'Sir,. . It has been the 
practice in the case ·of tl!t.e Finance Bill that Honourable Members are 
allowed to have their full say on every, breach of the Government of India; 
except Railways. 
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_ 1Ir. President (The Honourable Sir Abdur Rahir.p.): ~  Chair is perfect-
ly well aware of the practice, and it does not want to discontinue this 
1 ~ . At the sil.me time, the Chair would ask 'all Honourable Members 
·to bear in mind that no undue advantage should be taken of this practice 
'by ,any particular Honourable Member. • 

Sir JIIuha.mmad Yamin Khan: I hQpe I am not taking any undue ad-
vantage. I hope the Honourable the President does not think that I am 
.doing so. I am the last person to do so. 

, . lIr. President (The Honourable Sir ~  The Chair only re-
mmded the Honourable Member that there are other Members who wish to 

-speak. " , 

Sir Kuh&DUnad Yamin Khan: Because a ,!uestiori. was put to me'!.>y an 
:fIonourable Member about fresh excavations, I had to reply tQ the 

:mterruptor. ' 

,1Ir. Preslaettt (The Honourable Sir Abdul- Rahim): It is not for any 
:single Honourable Member of the House to'take up the entire time of the 
House in order to discuss all sorts of'matters. ' 

Sir 'Jlluhammad yainjn 101an: Over the Firiance Bill there is no time 
limit :fixed for ~ . " , 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must hOt go sOlely ,by 'that. There are- other opportunities, for 
,dealing with the subject he is referring to. ',' ,; , ' 

Sir XUhammad Yamin' Khan: L ,shall conclude, Sir;, shortly. I was 
~  that from R historical point of vil'w, it 'would be as well that <these 

:excavations take place' and correct information gathered to r.ewrite Indian 
history of the &ncient period for which at :presenti there is .only 'one ~  

-the ¥ahabharata. We must find out by other ways, how these anCIent 
"people, lived alid for this there must be excavation of Hastinapura. I do 
>!lot want to.press this 'point too much if there is no money forthcoming in 
,the 'present ~ . ' I should. like this tabe taken up the very nrtlt thing 
'whenever'money is available. .' ' 

. As 'far as the Educatioii' ~  is concerned,it' ~ ll  not be curtailed 
.·even during the war. I should like, however, somethlng more substantial 
"being budgeted. 

I will finish now, Sir, because I take the hint of the Honourable the 
'President. There may be other speakers. In conclusion, I .should like to 
'say that these, taxes which are being proposed will be fully supported by 
,this House on the distinct' understanding ihat they will remain in force 
. .only during the war and nO more. I shall be glad if the Honourable Mem-
'bel" will nnd BOme substitute for these taxes in the coming year, if he can 
-do so easily. With these words, I give my support to ,the consideration 
of the Finance Bill. I hope it will be passed unanimously. 

~ ..... Ailnn .. : Mr. President, it is not> often t.hat on the occasion "f 
;the ,Finance ,Bill, a Party Lelldet unlike mY" Honourable friend, Sir 
Muhammad Yamin Khan, finds himself in " position in which he has 80 
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little to talk about as is my happy lot today. This is even more remark-
able when the :Pinance Bill is one that iinposes ~l taxation. At. 
the time when the Honourable the Finance Member introduced his .13udget: 
I expressed the view of my Group that his Budget and the Finance Bili, 

• that is, its child, can only fairly be judged against the background of war .. 
In our opinion the ~ l taxation imposed is such that by its very' 
nature will fall on the shoulders of those best able to bear it. We can only 
hope that untoward circumstances in the coming year will not so seriously 
upset the revenues of the Government of India as to force the Honourable 
the Finance Member to bring yet another Finance Bill befor{l this H-ouse· 
as he has warned us might in certain circumstances be necessary. Here, 
in Delhi, it is sometimes difficult for all of us to appreciate that the great 
struggle in which Britain and France are now engaged is one in which this' 
country is vitally concerned. I sometimes wish that more Honourable 
Members could have had an opportunity of seeing Britain and France at 
war today as some of us have had the opportunity of doing. The attitude 
of a great political party in absenting itself from this House and in with-
drawing from office in the Provinces is one that I feel that party would 
not have taken had the Working Committee of the Congress shown any 
appreciation of realities. It is to the interest of India no less than of 
Britain that the Allies should emerge triumphant from this war; and to 
the extent that the Congress Party by nan-co-operation is preventing India 
from making the great contribution that she might to the success of the-
Allied powers, to that extent they are doing incalculable harm to the 
country. 

In those circumstances it is a matter of satisfaction that where one' 
party has so lamentably failed there are others in India more alive to the· 
great deciding factors at work in the world politics. The Government of' 
India by re880D of the action it has taken in-; various directions since the· 
outbrook of the war have shown how muoh they appreciate that whatever 
the war effort that India has to make there are two paramount considera-
tions they must always keep before thePl. Tile first is that the mass of the· 
people should enjoy the benefits of the slight rise in prices that is bringing 
added prosperity to the cultivating classes. The second consideration is 
that stability of the price sttucture is of vital importance to the well-being 
not merely of the irulultry but of the ~  as a whole. There is no 
factor more important to the maintenance of that stability than a balanced' 
Central Budget. This the Honourable the Finance Member has sought to· 
achieve by means of the new taxation imposed in the Bill now before the 
House. As regards that Bill itself I desire to comment on two points and' 
refer to a third. The first is the provision in the case of an association of 
persons being a co-operative society of certain concessions in regard to the-
rateS of super-tax applicable to them. This is a valuable concession to, 
societies sUPllorted mainly by relatively poor people, and as such it should" 
be welcome to every one. The second point, Sir, relates to the compound-
ing of the BUTcharge on motor Bpirit, which has now been merged in the-
. ordinary excise duty. Here, as in the case of the balance of the surcharge 
on income-tax, an emergency duty levied in 1931 has been converted into 
an ordinary tax. No one will quarrel with the Government at this time in 
respect of such a matter, but a passing comment upon it seems called for. 

The third item concerns the' increase in sugar exCise. :As regardS . the 
increase in this ta.x my' Group are unanimous' that it is u sOund way of 
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filling part of the gap between revenue and expenditure. My colleague, 
Mr. Ramsay Scott, however, holds divergent views as to the date when the-
levy should commence and I shallleavc him to put his paini of view 

'before the House. ' 

Now, ~  I ~  ~  listening to .some of the arguments of my 
l~  frIend, S11" ~ Khan. I bebeve I am complying with conven-
tlOn when I fefer tQ hlm as learned, but some of his arguments I have' 
been ~  to follow, particularly with regard to output and costs; and' 
I am remmded of a story which with your permission I should like to· 
tell the House. It concerns a farmer who used a number of' d'raught 
horses on his farm and who specialised in having always eitoer black 
horses or white horses; he continued to do this for many years. But 81 
visitor went to see him one day and he found that he had only black 
horses. He commented on it and asked him why he p.ow used only black 
horses instead of having some white horses. So he explained to his 
friend that he had discovered that the white horses !lte more than the black 
horses and so he had got rid of the white horses. This struck his friend' 
as being very extraordinary and he asked him if he had any ides why it 
w.as that the white horses ate more than the black horses. The farmer's, 
reply was that he' had gone into the matter and discovered that the-
reason was that he had had more white horses than black hones I Bir. I 
support the motion. 

Dr. r. X. DeSousa (Nominated Non-Official): Sir, the discussion 
of the' Finance Bill is, according to the theory of the Constitution, 
an occasion for the Honourable, Members of this House to voice the· 
grievances of the people and to pray for redress. The theory of the-
Constitution is that no supplies are to be voted unless grievances are 1;'6-

~ . Agreeably to this theory the Memhers of the Executive Govern-
ment sit in open durbar at any ·rate in spirit to give ear to our prayers' 
and to expluin to what extent they fire Tlrepared to grant redress. The 
Members of the Government to whom I 'address myself today are the-
Honourable the Home Member and the Member for Communications, I 
trust that at the close of the debate I shall be favoured .with a reply from 
them. 

The other day, in the course of a discussion of a cut motion during' 
the Railway Budget debate, I brought to notice the wholly inadequate-, 
representation of the Indian Christian community in the railway se!'Vices, 
but as the time allowed was very short, I had necessarily to be very brief" 
and I mentioned that the subject was too imporbnt to be dropped, and r 
would re-open it during the discussion of the Finance Bill. 

Recruitment to all the services under the Government of India, in-
cluding the Railway services, is regulated by the Government of India, 
Home Department, Resolution No. 14-17 JB-33, dated the 4th Jul;r, 1934, 
which is known as the Appointments Award, Shortly after the Issue of 
that Resolution I moved a Resolution in this Honourable House on the 
26th of July, 1934, in which I summarised the net result of that Resolu-
tion in so far as the Indian Christian community is concerned in the 
following words: 

"While Bince 1925 we had a fair field with ot.her minoritiolB to compete for 33!J ~  
cent. of the vacancies, under the new IICheme we have to compete with Sikh., Parsis, 
Jain8, Anglo-Indiana and others for 8i per cent. of all· India ~ and with 
Sljdu, Parsia and J'aill8 fop 8ix per cent. of the local ~ •• " 
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No separate quota is fixed for ~ smaller minority communities 

inter se. The Indian Christian community being' the most peaceful Rnn 
tht'. least aggressive of all the minority communities, I forecasted that we 
:shall be gradually elbowed out of our laWful share of representation in 
:therace for jobs and the result will be that the economic. structure of our 
commuaity, which depends so largely on employment in Government 
.service, will be' seriously dislocated. 

Thilerorecast has been amply justified. If we look at the statistics 
of our :population, we find that at the last census we numbered approxi-
mately.seven million people .. We form nearly two per cent .. 'of the total 
population. Our' peoplE> are most numerous in southern India, where 60 
per cent. of the total Christian ,population resides. In British districts 
in Madras we number 3'5 per cent. of.. the ,population, and in the Madras 
Indian 'States we number .. as many as. 27 per cent. of the population in 
<Cochin :and 31'5 per cent, Qf the population in Travancore. Allowing for 
·our normal rate of increase during the l~  two decades, our numbers 
will ,in ,all ~  not ~ ~ lll far short of ten millions at the next eensus. 
"We form ;the second largest minority community in India. 

How does our ,representation' stand in the iRailway services 'in different 
·.cparts of India? From the Report of the Railway Board on Indian' Rail-
ways fQl' the year 1938-39, I have compiled certain  statistics from which 
our proportion can be seen '8ot .. a giance. I crave. the indulgeno.e of' this 
House to them through fthese tedious "tatistics which are absolutely Jl,eces-
;;sary to ,my case, and unless the Honourabl.e the President permits Ille to 
t9!ke my speech as read, I shall have to go. ,through the numbers., . I daz:e 
:not ask him . fQr such permission and SQ I will place the statistics b.efore 
t.bis House, . In,lthe subordinate railway services, our percentage inState 
.4nd ll ~  llsihvlly.sis 2"8 percent. ,and not 3'4 per cent. as 
1Jtated on.page 110, being 2'05 in State RailwaY$ and 3·14 in Company-
managed ·Railways (page 108).' Our deficiency. ,is specially noticea.ble on 
'the railwd.W systems in J.\.Iadl'8B where our oollununityprepon!ler&tes. Thus 
in the Madras 'iUld Southern Mahratta Railway, in, the subordinatJeservices 
there are only six Indian Christians (2,2 per cent.) out of a total strength 
()f 284 w.hile in the South Indian Rlj-ilway we have just 13 (5 per cent.) 
.out Ot a total strength of 256' (vide page lOS).' . , 

. No compensation I ~. to have be_en'8:ttempted to makeup for this 
deficiency while recruiting during the year 1938-3&. Even in those rail-
w"';f systems where we have considerable numbers, our, recruitme,nt was 
inadequate, Thus, in the Madras and ~  .M:ahratta Rl!oilway, among 
the new recruits for the year 1~ 3  we had only 4·6 per cent., while 
the Muslims had 8'1 per cent" and Apglo-Indians 23'1 per' cent; and in 
the South Indian Railway though the Indian Christians had 12'8 per rent. 
of the recruits, (vide Appendix G-II, page 172), we still fall far Eohort of 
our legitimate percentage of the total st.rength. 

Turning now to the superior services, our strength. on State-managed 
Railways in the year 1938-89,was 1·98 and in Company-managed Railways 
2'13, and eVE>n in the Madras and Southern Mahratta and the South Indian 
Railways, our relative strength was just se,'en out of a total of 142 (4'8 
'Per cent.) in the former, and four out of 185 (2·8 per cent.) in the latt.er 
(t,idll page 107). As t-o t.he figurel: for recruitment in 1938-39 the State 
'Railways recruited one Inflinil Christian out of 17, and. in 1937-38. there 
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was no Indian Christian recruit out of a total of 3D, while. in the Comp.ny •. 
Ulsnaged Hailn-ays in the year 1938·39 no Indian Christian was re,cruited: 
out ofu total of 36 (vide page 105 'und' Appendix G·'!, page 1~ . The· 
MadrllS and f:.loutDerfi ~l  arid the South India,n Raj1Wb.Ys sbQ.W ue no 
better. In the former III the year 1988-89 there was but cine' InwaD 
Christian recruited for the superior ~  out. of 10, and in 1987-88 one 
out of 16. while in the South Indian Railwav no Indian Christian was 
recruited out of ii' total of ' ten in. 1938·39, ~  only one.out of .eleven in 
1937.·38: Our microscopic proportion in the superior services is. specially 
noticeable both in the. State ~ weH as the Company·managed. RailWays. 
Even in these railway systems wh.ere they have conside.rable numberl'. " .• 
'.', . 

, 
lIr ... S. Aney (Berar: Non-Muhammadan): On a point of order .. 

Sir, .may I just inquire of .you wliether after the discussion riJ all tliese 
subjects on thll. railway ll~  on the da:ys allotted for such tJieeussion·. 
it is in order to rake up all the Railway.Eudget discussion now, wilen we 
Ilre discllssillg ~ .  Finance Bill and the general budget. 

Dr. Sir Zi,auddin .Ahmad:: Before you give your rl,lling, Sir; may I say 
that the railways contribute somewhat to the general revenues and our' 
contention haH always been that they ought to give a little more money-
to the general revenues. 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair thought. 
the Honourable Member was addressing the Chair on the point of' erder •. 

~. Sir. ZiaucidiD, .I ~  So in this way it comes in. 

~. Presidept (TQEl ~ 1  Sir Abdur Rahim): The Bellourable· 
Member was n,ot asked to, give his ruling. As . regards the point of· order' 
raised, therE' is n,)doubt tbat the Railway Blldget has been pURRed in this 
House and is no longer .u,nder discussion; but. so far as the Chair recolIee1Ja, 
the practice of this lIouse has ~  that on the Finance Bill the Honour-
able Members are at liberty to ~  allY grievance not only as regards, 
the' ExecutiVe Government, , .  .  . 
.' . ' ; , . ~ . 
)Jr ••• S! Alley: 1ncluding railways? 
... ~ 

Kr. Prlsident efte Honourable Sir Abdur Rahim): .. , , but inelu--
ding railways. !tmust, however, be understoOd that the latitude that is 
thus given to Honourable Members is really limited by other ~  

It is for Honourable Members to remember all the time that there must 
be reasonable limitation in matters that can be brought forward, if for 
no. other reason than .this, that it will not be !,oseible for the .(JOTernment 
~  to reply to all sorts of· quelltion,J within the time at their disposal. 

Dr. 1'. %. DeSouza: Sir, I will bear your instructions carefuny in 'mind' 
in my· speech. .. . . 

Since the Resolution of 19M there has been a steady retrogression in 
our numbers both. in the subordinate and superior services. In the sub· 
ordinate services in 1935·36 our proportion wos 8·4,9, in 1986-37 it was 8'1, 
in 1 37.~  was 2'8 and in 1938-89 it was 2'8; and in the superiOl' serVices-
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':we had a proportion of 1.8 in 1938 aud 2' 02 in 1939 (vide pages 110 and 
107). At this rate it is no exaggeration to say we shall soon cease to be a 
.mino,rity: we .shall bec.ome a nonentity. 

As I have already stated, I forecasted a ,steady reduction in our num-
lbeM in the public services 8S the resl,Jlt of the Appointments Award, and 
.in .the Resolution which I moved in this House, I put in a plea for a 
:reaer1V&tivb. of & minimum of five per cent. as the only means of retaining 
an -:adeqUate representation for our community. This claim was strongly 
supported by the Leaders of' every community in the House. I would 
specially invite a reference to the speeches of Sir Henry Gidney on behalf 
of the Anglo-Indian community, :Mr. F. E. James on behalf of the 
European Group, Sir H. 8'. Gour and Mr. (now Sir) Ramaswami Mudaliar 
'on behalf of the Hindus and Dr. (now Sir) 'Ziauddin Ahmad on behalf of 
tDe Muslims. I would lay special stress on the strong championship of 
our cause by my Honourable 'friend Sir Ramasawami Mudaliar, who, I 
bave no doubt, though now in a position of greater responsibility and less 
'independence, will be able to influence the decisions.of G.overnment in our 
tavOlH.'. The only dissentient voice. on that occasion was that of the 
·spokesman of the Government of India, to whose speech I shall refer later. 
'The lIouse, with the exception of the Treasury Benches, unanimously 
voted for my Resolution. No attempt has, however, been made bv the 
Government of IndiR. to implement that Resolution-a striking proof that 
we merely render lip-service to dempcracy in the governance of thii! 
country. . 

When in the course of discussion on Sir Raza' Ali's cut motion the other 
day I urged a similar plea for reservation of 5 per cent, my Hono\H'sble 
friend, the Member for Communications, bluntly said that we should be 
·satisfied· with our numerical percentage, and there was no reason why we 
should elaim . weightage. Now, Sir, while before the Round Table Con-
ference every minority community asked for recognition of its past services 
to Government as tbe rai8'On !l'tre of their claim for employment in 
(k)\'eftUDent service, while the Muslims based their claims on the ground of 
their ~  past loyalty to Government, their non-participation in 
the Civil Disobedience Movement and ~  Movement, while the 
Sikhs. ~  their share on aeeount of'their past military services, 

ll~  dunng the Great War, while the Europeans demanded com-
mercial and trade protection on account of millions of pounds they had in 
the past sunk in India, and the Anglo-Indians ~  protection on the 
ground of their devoted and loyal past and present ~  to the country. 
are we, the Indian Christians, the third largest communitv in India, not 
to be given any protection whatever and to be confined within the narrow 
limits of our numbers'? Are our 'Past service", during the earlv struagles 
of the British 'Power in India tio be forgotten-how our ancest.ors fina':tcerl 
General Baird in the Second Mysore war and suffered in consequence the 
demolition of our churches and the deportation of our people to Seringa-
patam At the hAnd" of Tippu Sultan? Can we not point with a justifiable 
-pride to the great services we have been rendering in more recent vears 
to the uplift of India, to which with missionarv leadership and capital 
wphRve contributed bv maintaining morp· than 20.000 Church of Enl!land 
~~l  Rnd R. much larger ~ .  of Roman Catholic schools anll c.olleges 

gIvmg educatlon to over a mllhon and a half of people including thousands 
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o()f non-Christian Indians" many of whom today are. among the political 
leadei'tl of India? . Can we not point to over 1,000 hospitals treating over 
four million ~l  which ouf community ~ for ministering to the 
suffering humanity of every caste and creed? We have no sect and no 
caste. As neutrals in inter-communal clashes we have rendered great 
services to Government to which . Government have frequently borne 
testimony. In inter-communal disputes, Government select magistrates 
ana judges from the Indian Christian community to adjudicate the differ-
ences between rival sects and castes and creeds. The Indian communities 
themselves have recognized the value of a neutral community like ours 
to act as arbiters free from bias. In the Presidency of Madras two Indian 
Christians were l ~  as 'successive Presidents of the Legislative Council. 
Lastly, all through the period of grave unrest and political upheaval through 
which we have been passing Qur community has religiously abstained from 
participating ~  any unconstitutional movement. We have followed the 
Biblical injunction of submission to lawfully constituted authority. Under 
the British Government our lovaltv has been its own reward. But under 
the Congress ~  our· loyalty has been :flung. in our face and we 
are suspect because we are sqpposed ,to lean upon a foreign Government 
for support. .  . 
If we cannot lay claim to protectioJ;l on account of our past services, 

oan we not at least ~l  upon our superior efficiency. to demand a larger 
share in the ser'liGes? According to. the figures of the last census we have 
thiee times as many literate persons per mile as the Hindus, four times 
as many as the Muslillls and as to literacy in English for every 10,000 
of the .pOPulation we, have 1,174 males:and 649 females literate-in English 
while the Hindus have 204 males and 16 females and the Muslims 164 
males and 11, .females. 'l'here are in India, I believe, according to the last 
census, about one and a half million persons educated up to and beyond 
the secondary standard, . and of this· total nearly ·270;000 iare Indian 
Christians. There are approximately 400,000 appointments in both central 
and provincial services of' the class now under contemplation, and what 
percentage should we, who claim 270,000 out of one and a half million 
English-educated persons; obtain of' 'these appointments? If merit and 
merit alone is the ·test ror appointment, . as the Nationalists insist, we 
certainly are entitled to claim reservation of as many as 15 per cent, of 
these appointments. 

The spokesman for the Government of India turned down the claim 
for reservation of a fixed percentage on four grounds. Firat, he said we 
a!e already represented in the, public . ~  l~  excess of our ~ l 
tion ratio to the total populatIOn of British India. B'3condly, unlike the 
Anglo-Indian community we are ~ l  in all br ... ~  or grades. of 
the public services, while· reservatIOn for the Anglo-Indian ~  
is made onlv in certain departments where they have been employed In 
large ~. Thi".dly, whi16, nc doubt, the Indian Christian commucity 
like anv other community in India iii to a certaiTI. e:dent dependent on 

~  emp!oyment, the Anglo-Indians .are ve:y largely.dependent on 
employment in certain branches of the public se1")'lCeS, and It was, there-
fore, ~ .  to reserve a fixed ~  of vacauciea for ~  to prevent 
a violent dislocation of the economiC structure of their community. 
Fourthll1. even if we are meagrely represented in other provinces, we shall 
be amply represented in, those parts of India where we have a considerable 
strength' in numbers-a statement which has been falsified by the figures I 
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have quoted ~  oJ:U" 'p'ercentage. in ~ M. & S. ,M. aud S., L 
~ l . 1 l ~ l~  that ~ ~ l  Christian ~  ~ 

already well 'represented:ihthe services, and will ~  to be . . ~. 

pre,;erited. tind even ,if a weightage of percentage is fix;ed,; ,it, ~  be even, 
less thaJ?,' 'the ~  ~ posts ~  I~  Christian, ,colIUDunity holda· 
at present. 'I 'don"t' thjn1t I need, . ~  lUly elabQr!!ote refutation of 
ihia :feasoning. .. ~  .. ian ~  with half· an eye: t4,at they are flimsy 

~~~~ ~  I l ~~ !u'p,4 prelietermined. qop.clusion. ; 

''Was "the 'Honourable 1 ~ .  ;right' when he' said th&.\ the indian 
Christian l1 l ~~ "ill' always ~  to have a reasqnable ~ l1  

~  ~  :F,1rom the figures 'whiCh I have ~ l  at the outset ~ 

my speech r h'ave :Shown t&at.our·position is steadily deteriorating, ~ the 
r6&90n8 for'this state' ~  things will be. obvious ,to anyone on a little redec-
tion. Everyone knows that in. ~  days of. unemployment. there ~  a 
keim struggle: far jobs: in the p'liblic ~. Menbelouging to, our 
community hii!e' rarely, if. 'eVer ~ . ~~  to key ~ ~ . ~. ~  
they can' ll~  patronage. Personllbelongmg. to other mU;lOptles. have' 
no11 infrequently heen appOinted to key positions' and while 'itloffice they 
make hay while the sun shines, to improve the position of the community 
to which they belong in tOO· departments of which they are' appointed the 
heada. Again; persons' belonging to other minorities, haVe occupied ana 
still ooaupy seats,· of the mighty and R word from these becomes a com-
mand to the dispensers of patronage. While under the rules canvassing' 
fIom below is rank8Olioiting and punishable, canvassing from above is a 
meritorious testimonial. Then again, the Indian Christiancommuirlty, 
numberingseveD million souls, hM but one representative in this 
Honourable House to voice their' grievances. Other minorities with 
II larger voting strength are in 9. position to enforce their demandfr 
for.mdre jobs by threatening Mcast their votes against the Government, 

What is ,the attitud,edf the Gov:arnment of India towards ~ ~l . 
of the ~  p£ the I~  Chri&titln. ~  ~ ~~ .  i,n the 
services,especially to ppsitlons ot' .trt\st a,nd. I. ~ spokesman 
of . l ~ . as· ,all-aIl$wer to, m,y: ~  in 1934, poWt;ed out ,that 
out of 395,lndiansi,n, the 1.C.S., 23 or. abo.1,lt 5:8 per . cent. lYere Incllan 
Christians, and that the number of Indian Christians in_ the Lndia.u Police 
had increased from two in 1925 to five in 1933. But is it any thanks 
to the Government of India? They got in by the door Of open competi-
tion;· but when once they were in how have they' ' been treated? Has 
Rny of·; them been· appointed to a key position or given. a Secretariat 
appointment? An olncer W8ssent round the other day to select from 
the Provinces junior Civilians to fonn' a pool froni which to recruit for 
the Imperial Secretariat: but has a single Iridian Christian been selected 
for the pool? Again, there is a: special Establishment Officer to see that 
minorities obtain their due share in. 'Secretariat appointments. Has a 
single Indian Christian been appo\nted to the Imperial Secretariat as a 
Secretary, a Deputy Secretary or eveh an Under-Secr.etary? . 

The Honouri.b18 Sir Andrew Olow: ',' One was A. Member of Council. 
. ;' : ' 

Dr. I' X. ~  ;'1 ~ll tell you all about him. I have a reterence 
about him here. So. marked 1s the callous ~  of the high officers 

, r . " • • 
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of the Government of India to our claims ~ we have 1IetJ*n t.o feel 
that ,when an important vacancy is advertised there is a ilacit. raaerva_ 
.th4t 119' Indian Christiim need apply. We were told as much ~  a ~ 
l ~ l~l l ~  the other day when two hi8hly qualified IDIliu 
ChrIstIan candIdates applied for a vacancy which had been advertiaed. 
'l'b.ey were told that ;t is useless their aspiring to be appoillted. If a 
R:ndu were appointed" said he, the great Hindu community would btl 
pleased; if a Muslim were appointed, the great Muslim. minority wouhi be 
satisfied,; but if a ~  were to be appointed, neither the Hindulf nor 
the Muslims would be satisfied. I ask, Sir, in all seriousness, is un. 
parliamentary democracy? Or is it r.eminiscent of the rule of ~ 

Hall? I respectfully hope that the GOvernment of India will disown sueh 
an attitude on the part of their oftleeN. 

, So much for openings in civil employment. As for the Azmy the door 
has beep bolted and barred ~  us since the year 1819. In . .~ )leW 
one Prabhuddin Naik, a sepoy of a Brahmin regiment in the Bengal Arm,. 
was converted and baptised bya Company chaplain and was dismissed 
from the Army in consequence. Since then the. Government was not 
prepared to' tolerate Christianity in t.he Army". We rendE-red help to the 
British' P9wer in the, early' struggles of the ~  India' 'Coirtpany. We 
finll-nced the ~ in the Second Mysore War. Our ~  did 
yeoman service in the Madras Army hi ~  S'appers and Miners, the Supply 
aJ?d Transport. Corps and newregimEmts of artillery which happen to be 
the <mly ~  a-pen to us. But in the Regular Army we are riot allowed 
to enlist. , rs it riot an irony that our community, among whom I ~l  

t.o the ,Crown is bred in t.heir bones. are debarred from enlisting to ~ 
their King and Couritry? Now that there is a likelihood of the 'Army 
. ~  in ponseqllence of the war, will not the Defence Depart-
ment give A. chance to our people to enlist in the service of the Crown' 
,There is ample material among the ~  of southern' Inm'a, and'l 
~ l  trust the Defence Department will give every opportunity to 
our ,p,eople to join l ~. " 
If <;our l ~  to adequate' employment ~1 civil I10nd military sci-vice are 

so, utterly disregarded, our claim to sharf! in the, public life of' the eountry 
~  even more grievously ignored. Several important committee! h9'ft! 
heen "ittiog in recent years to deliberate on the future ~  but 
to the most. important of, these committees no member of' oUl' e<>tnmlll'li'ty 
l18s. been appointed. 'I'o the 'rhird Round Table Conference, to the Jomt 
ParliameDtary Committee, to, the Lothian Committee Dr, Indian Chrisf,i"AfI 
~  admit.ted. A ,momentous chaD,!!e in the constitution is nt"lW impendiD!'. 
But the third larllest cOmmunity in India has not been consulted 81 to ·how 
,the interests of t.he community shouM be safeguarded. The suokesmll1't 
fur Government on the lallt oorAllion nA.ivp-lv e'!l:f>1Binerl to me that tlJeee 
cpmmittees ~  advi&e but ~ not decide, But! is there no. IndiMl 
Chri&tian compe-t.e!!t to givp-advIce? In the' recPrit pronouncements of 
,the SeCl,'etary af State ,and His ~ ll.  th? ~  ~ l ~  very 
existence of our community as a dIstmct ,enhty Wlt'h conffictmg mtereeUl 
with other communities is ignored., . 
I must tnen5ion 'that there has been hut one exception, to this tale6f 

-um-eIieved. gloom. One member of our ,oomrnunity waR recently.seiJ'eebed 
fair It 'poBitiOn of ,relponsibility ana U:ust. I~  to the late S11' A. 'Y. 

. ~ to wiwstt, career a mel8Dcholy ~ ~  attaches. He 'kiC1 
'0 
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~  appointed Home Member to'the Government of Madras: ~ ~ ~  

just 'beliln ~l ~  to the ~ l  'position of' Adviser .. to ~ ~ ~  
Qf.. State. ..~ l fate. snatched him away when he was. flying .to ~ 
1~ ~  'of ,hIS hIgh office and a ?areer which would have been of ~  
~ ~ l  to our commumty canie to an untimely end. May his 

~ l :rcirl; In. ~ ~  ~ l  let me be ~  to say that one 
~  .?ges .. ~  .make.a sum.mer. My earnest 'prayer to ~  
~ . ~  t.b.ey WIn ,?OW ~ all tIme lift the ban hitherto imposed on our 
commumty and gIve us our rightful place ~ the public services in. the 
~ . and the public life: of the country. ' . , 

What is at the bottom of this ,sb'ndied neglect of our claims ~ ltis 
possible that Government have a shamefaced feeling that 

1 1'.11. having been responsible for our change of religion through the 
zeal ()f ~  missionaries they OWe us a duty which they have failed to 
discharge? '. 
. The ~ feeling which, according to my Honourable friend. 
Sir Henry Gidne.y, makes the Englishman disown his own progeny in the 
Anglo-Indian makes JIim disown those .who have embraced his religion in 
the Indian Christian. Be that 8S it may, when in the course of the debate 
9n the cut motion in the Railway Bud,get debate. I asked the l~ 
the CommunicatioiIs Member as the most Christian member of a Christian 
Government to do justice to the claims of the Christian minority in the 
railway services, the Honourable Member turned round and asked me 
wh-ether because we were Christians we demanded from him as a Christian 
representation in the services in excess' of our numbers Sir, great as 
is my regard for . the Honourable Member,. I protest against this as an 
unworthy suggestion. When I appealed to him as a Christian I appealed 
to· hisCBP.stian attribute of justice ~  not to any sentiment of re.ligious 
favouritism. We wish to enter public s6l'vice in our own right by the 
front door and not by backstairs influence, and we clnim our ngbt to 
reside in the dwelling house and not to be relegated to t,he outhouses. 

, Against the demand for the grant of independence to India tbe objec-
tion of the Government is that they have to remain in' power a8 the 
protectors of minorities. Can the Gove.rnment of India honestly I!By with 
their hand on their heart that they are the protectors of 'thtl Innian 
Ohristian community? On the contrary, has not their at.titude during the 
last four years shown that they are more rer.dy to barte'r away OUT ~ 
iiI order to placate other. minorities politically more. aggrnssiv;e 1~ ours? 
Truly it is not the meek who shall inherit the earth. I :ref..,1'· to the 
extraordinary proviso in the Appointments Award. para. 7 (iii), that ,if 
there is no qualified person in our community the reversion. is to go to a 
Muslim. To suggest that a qualified candidate 'rill not be't01IDII in our 
eommunity, which has the largest proportion of literate persons of any 
'9Ommunity in India and at least. ten times as many literate persoils in 
English as the MuslIm community shows what wall at the back of the 
mind of the Government of India when they inserted . that Provi90. I was 
Teferred by the spokesman of Government to the 'Governor's sper-ial powers 
which would always safE)guam. the rights of our community. The Honour-
'able Member must have said this with his tonl{lle in his r.beek. No 
Oovernor ~  lifted B ~  tp l.'rotect our rights either to retlreBentatJion 
'in th,e' services or in the defence 'ot' our religion and eultunf during the last 
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four years. It is melancholy to think that in the absenoe of oontact with 
realities the judgment of the acutest thinker in the councils oi c;l-overn-
ment is lia?le to be warped. 

It is in no spirit of self-aggrandizement that I urge the claim of my 
{!ommunity but in the spirit of service. We ask for opportunities to serve 
the motherland. We ask for living room .. We demand our place.in the 
sun. We depend largely on employment in the public services for our 
means of subsistence. We are being gradually ousted. Unemployment 
has become acute amongst us. Our economic life is being undermined. 
The iron has entered into our soul. 

I ask, is it in the interest of good government to have a very enlightened 
minority driven ·t.o desperation and vainly sitting at the door, de-
manding redress? It is easy to level a taunt of communalism against our 
demand, but it is' a taunt which is levelled by members of the majority 
community who now are in possession of a monopoly and are unwilling to 
be dislodged. The Christian element in the personnel of the Government 
of the country is being gradually eliminated, and the duty will dp.volve 
on the small Indian Christian community to maintain Christian @tandards 
and Christian principles in public life. Our Master came to be the servant 
of mankind. He came not to be ministered unto but to minister and tv 
give his life a ransom for many. In the new India the motherland will 
have the first claim to our ministry, and it is to attain a position in the 
public service such as will enable us to maintain Christian standards in 
public life that we most earnestly plead for our adequate share. With all 
the earnestness I can command I pray that my plea may not go unheeded. 

The Bonoarable Sir Andrew mow (Member for Railways and Commu-
nications): We have listened to a very eloquent and earnellt plea on behalf 
of the community which my, Honourable friend, Dr. DeSouza, represents. 
No one will deny the important part it plays and has played in India and 
the possibilities that it holds out, with its ministry of reconcilia.,tion, of 
bringing all persons in India into closer harmony, but I am afraid that 
in the course of his plea he misreprese:rited the attitude I pad taken up on 
the Railway Budget. He said, for example, that I wanted to limit the 
representation of Indian Christians fp ,the precentage of their population. 
I made no such l ~  I have no ~  desire. ~  I was dealing 
with was reservation, which is quite a different thing. There is an immense 
number of unreserved vacancies in practioally all the £cervices, and if, as 
:pro DeSouza aSRerted-and I do not question bis assertion-his community 
is well above the average in education in India, I shC"Uld have thought it 
was to their advantage to have that unreserved mass as large as possible. 
In fact, in suggesting that we should reserve for Indian Christians-I think 
he said at one time, 15 per cent.-what he is doing is, is to impose a large 
limitation on the number of posts opeD to all communities generally, in 
other words to reduce the number of unreserved posts. The reservations 
for minority communities only give them a minimum. It is open to them 
to secure p'osts that are open to all communities, and where the community 
is well in advance of the averalle in education, the need for reservation is 
surely rather less th!1n .more, ~  the l ~  of ~  ~  represen-
tation in excess of theIr numencal proportIOn IS obVIOusly conSIderable. 

Then, again, I think Dr. DeSouza WBS led away by possibly a deficient 
memory, into' exaggerating the extent to which his community had been, 

'-: 02 
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I thinlt JiJ'e .. !d, -e:x:cltrded from !l.ppoiilttnents. He said that there was not. 
even an Under Secretary in the Government of lndia who was an Indian 
Christiaa. 

lardu .. am Smp: Are not all Chri8tians? 

'!'be :llOIlouable 8ir .&Ddt ... mow: The Honourable Member was talking 
of Indian Christians. That, of course, is not the position. He did acknow-
ledge that there was one distinguished gentleman who, unfortunately, bas 
lost his life recently, who was drawn from his community. But I can 
think at the moment of two members drawn from the services who are 
\Joth Irtdian Christians, one of whom held the position of Railway Member 
that I now hold, and another was Home Memher in the United Provinces. 
! can think of a gentleman, having the same patronymic as my Honour-
able friend, who held the high position of a Member of the Railway Board 
and is still in railway, service. I can think of one or two officers at t;he 
nl?lnent in the G-overnment of India holding posts of reponsibility. ' 

Sir Jlullammad Yambl Khan The Chief Justice of the Lucknow High 
Court. 

Be BOD08r&ble Sir AlldHw 0101'1: I have, no -doubt that Honourable 
Members can supply other examples. All I wanted to say was, there has 
certainly been no prejudice against Indian Christians in selecting them for 
posts which they 8l'e qualified., to hold, anet I hope' tilatlft the l ~ also 
they will produce men of cDsti.nction, who will emulate t,he services of 
those who have come before. 

Dr •. P. R. Banerje&: At a time when heaVy financial burdeDS are, being 
irr:posed On India, it is desirablE: that we should review b:ciefiy the financial 
hietol'Y of the ~ in recent years. If we t,ake the last twe.nt.y-five 
years, We find that during thiil . ~ ~ l taxation was resorted to 
on no less than 14, occasions. If we take the period of t.wenty years begiR-
ning from 1920-21,., that is to say,' the commencement of the Montagu-
Chelmsford Reforms, we find that nesh taxation was levied on no less than 
eleven occasions. Now, what is the cause for this 'state of things? 1'b,e 
real cause is that experidituxe is not sufficiently controlled in this' country, 
and the result ~ what was described by Sir Basil Blackett, a predecessor 
in, offic(> of our 'Honourable friend, Sir Jeremy Raisman, as the progress 
of' a rake. 

Sir, the total tax burden of the country has been greatly enh.a.nced 
(luring this period. And what are the ta.xes which were freshly leVIed 01" 
increased? They are income-tax. ~ . . salt duty, customs duties, and 
rostage rates. All these expedients' were resorted' to; The burden feU on 
All classE't! of the population from thn very rich to the 'poorest. 'When 
norma) times returned: was an this additional taxation removed.., O1rl;t a 
l>ortion of the additional taxation ms removed· when' better times ~ . 
but a large proportion of the' additional ~  W&s allowed .to continue. 
Sir this caB hardly be regarded 8S a satisfactory state of things. 'What 
we '.ant today at the present moment is to stop this rake's progress. 



But how can this be done? It can be done by intlroiucmg a greater 
measure of control over expenditure. The other day a ~ . was made 
that certain committees should be appomted to watch over expenditure 
aJid during the disculilsion of this matter we pointed Qut that two .. COID-
mittees might be appointed,----.Qne the Finance Committee and another t.he 
Estimates Committee. The Honourable the Finance Member objected ~ 
both the committees being !:Lppointed and agreed to the appointment of only; 
one committee. His ground for objecting to the appointD;l.ent of .two como. 
mittees was that the Government could not afford the time necessary for t4a 
discussion which would take place in these, two Qommittees. But is that a 
iluffi.cient ground? What'is the state of ~  in England? The other day 
I pointed out that in ;England in order to consider Ill ~  every 
~  the ~  of the House of Cqmmqns. . . . 

. Mr. President ~I l  ~ Abdur R!lhiDl): The, HonourQble 
lflem:ber is repeating, the discussions th8t have takeu, place already. 

Dr. P. X. Banerjea: I am merely referring to it. I am leading '.lp to 
certain other tbinga. 

Mr. 1 ~ . I.  (The Honolll'able Sir Abdur' 'Babim): Yes, so long as tbe 
lIonourable Member does not repeat himself."' " ; , 

Dr. P. X. BloIUU'jea: I suggested the other da.y that there was ~  
control Qver expenditure in, Great Britain. Sir Hilton Young, who is an 
.minent authority on the British. finaacial system, says: "At the pointai 
which w.e have arrived in the procedure of the House, the estimated ~ 
4iture has been approved in Committee of Supply aDd reapproved (')Xl the 
Report of Supply and approv-ed a third time in Committee of Ways and 
MeansQd a fourth time on the Report of Ways and Means, and yet it has 
still,s., long road to k-avel before it is out ,of the wood". 

Kr. PreiIldent (The HonQurable Sir Abduf RliIohim): Be£ore the HOD-
ourable Member proceeds further, ~ Chair would remind him that it is 
not open to him to revive discussion on 8 subject which has been debated 
in thisllouse aDd on which the House has given its verdict. 

The Honaurable Member can continue his speech after Lunch .. 
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-assembled after Lunch at Half Fast l'wo of the 
Clock, ~ . Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Dr. P. X. Banerjea: Sir, before the House rose for lunch, I was contrast-
in& the system of control over expendit,ure in I ~  with that which exists 
in Great Britain. I pointed out that the machinery of control was very 
ineffective here. On two occasions Retrenchment Committees were 8p-
'Pointed in India during the last quarter of a century, ~  these Retre,?,ch-
ment ~  did on the whole, good work. TheJl' ~  
were to a l~ extent accepted by Governme:et. But on each of 
these occasions, as soon as the crisis wa.B over or about to be over, t,he 
expenditure again showed a tendency 00, I ~ . 
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Now, Sir, my complaint is, not only is the machinery for the control 

of expenditure defective, but the whole system of financial administra-
tion is wrong. The constitution and powers of the Central Legislature are-
such that no adequate popul/lor control is possible. That is my chief com-
plaint. And what' is the result? The result of the present system is that. 
there is no balance between the different categories of expenditure. While 
a large proportion of the resources of the country is expended on purely 
administrative services, a comparatively small proportion is spent on whst 
are known as the nation-building departments of Governmental act.ivity. 
Thie; state of things can be remedIed only by a radical alteration in the 
constitution of the country. But there are minpr defects which can be 
cured even under the present system. The administration, as is known 
to everybody, is top-heavy at the present moment, and there are many 
posts which can be dispensed with at the top. The salaries which are 
paid to the high officials are inordinately large compared to the paying 
capadty of the people of India. , . 

Sir, so far as the present year's Budget is concerned I do not find in 
it any proVOBals for ecoD:0my or retrenchment, although it ~  to lay 
a heavy burden of taxat;i(ln .on the people. I will not repeat What I t-aid 
in the course of the general discussion on the Budget, but, I will remind 
the House once more that this is not the first measure of t,axation that 
w:e are consideriIlg during ,the present' Session. This is thethird--«>r rather 
the ~  of taxation, which we are considering. The first 
meaSl.\1"e was the increase in the :Railway ra.tes and freights, the second 
w-as the excess profits tax, the third was 'the ta.xation of the provinces by 
an amendment of the Niemeyer formula" ,and we are now discussing the 
fourth set of proposals. As regards the' Niemeyer formula, I think I ought 
to 'Say a ~  words 'on it. 'I.'his amendment of the Niemeyer formula. has. 
deprived the provinces of a. considerable part of their legitimate share in 

~ income-tax revenue, and the result of that will be ~  zq,a.ny ot t,he 
provinces will be compelled to levy additional taxation. ~ although 
directly the Central Legislature and the Central Government are not levying 
any further taxation on the provinces, the result of their action in amend-
ing the Niemeyer formula will be that it will lead to f\¢iher ta:xation of 
the people. Therefore, I think that. this is the fourth taxation measure 
of the Government in, the present Session. 

Sir, the other day the Bengal Legislative Assembly considered the 
Niemeyer formula and unanimously agreed to a Resolution protesting 
against this amendment,. and pointed out that the position of the Govern-
ment of Bengal would be very serious unless the Btat1l,B quo ante was. 
restored immediately. As regards- the amount involved in the amendment 
of the Niemeyer forlUula, it was' pointed'out that Bengal would lose several 
crores of rupees a year. . . . 

The Houourable Sir -leremy :B.aisman: That is not correct. Bengal 
could not possibly lose several crorE\& a year. 

Dr. P. N .. Banirjaa: Not dunng this year. But during this year it will 
perhaps lose' 00 or 40 lakhs. 

ne Honourable Sir leremy .&iainan : No. 
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Dr. P. B. Banerjea: Then how much would the lQ88:be? (. I 

The HODQu.rable Sir Jeremy Ra.isman: Bengal's share is ~ ~  
the total, ~  it is not. yet known what the' total is. 

Dr. P ••• Banerjea: It is not yet known, but it will be something like 
a third of a crore ,this' yeai' . 

. '".l"he 'Honourabls Sir Jeremy Ba.I8man: It is still very doubtful how much 
it will be. ' 

Dr. P. If, Banerjea: How much wili Bengal. lose next year? , 
The Honourable SI1' Jer..,ltaiamlD: As regards' the futllre I cannot, 

tell what the figures will be. I can only say what Bengal has gained Rnd 
not what it lost. ' 

f' ~ .. ' " 

Dr. P. If. Banerjea: By the amendment of the ~  

~ ~ l  Sir Jer.,ml ~  getting large!' sums than ~  
~ . ,. 

Dr. P. B. B&Darjea: That is a different matter. That iR not due to the 
generosity of the Honourable ~  but due to other circumstances. - , ' 

'The ~ l  Sir Jeremy Raisman: Due to ~ . 

Dr. P. If. B&Dujea: May be due to war conditions. That is true. But· 
certainly Bengal is entitled to protest against this change in the Niemeyer 
formula. 

Sir,. as regards the J1ecessity for levying additional taxation,·} said 
something in my SPeech .when I discussed the general budget. But 1 
should like to point out, on this occasion, that .it, is a mistake to suppose 
that the burden of this additional taxation will fall only on the richer and·, 
the more :well-t<>-do classes. The burden will faLl on almOl.'t all the ~l 1 1 
of the po,pulation. So far as the increase in. the suga1" duties is concerned,. 
this burden will fall' not. only on the rich but alS() on the poorer middle 
classes, because for the poorer middle class of the pOfulation sugar is R 
conventional necessity. ,The· additional duty <>n petrol will fall on the rich, 
on the middle classes, and on the poorer classes of the. population because 
all these classes nowadays use motor vehicles. In 1lhis comiection, I wish 
to<point out that it was in.1917 that tho duty on motor spirit was first· 
imposed. When it was first imposed the then Finance Member said that 
it· was b,eing imposed not for revenue purposes but for reducing consum.p--
tioJl,. that is. ,to say, forprese!"Ving 8S much as possible of petrol for the' 
purposes .other than ordiJl8ry consumption during the war:. Now, since' 
then, several addit,iOIl$ have 'been made to this duty until it has reached 
the preaent high. figure. I am afraid it will affect adversely not only all 
aJaases oLthe j population, ,but also to same extent the trade aDd industry 
of .& countq. . " 
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This brings me to the. ~ ~  of ~  ;burdell: ~ ~  ~~ ~. ~ . PQijcy 
of'If;IieGovernment of India plaeesOll mdililttj 'auK' eOOim.!'rtle'.·, If -We . 
OIIlrefully examine the effect ofadditidnaltaxation duting the It.sttwenty"five ' 
years, we find that it has been very prejudicial to industrial development. 
It may be argued that industry ha% cODl!ide!·a.bly advaaee4 iiurlhg .1tJ.is 
.period. That is true, but it has advanced in spite. ~  ModicA-PEl. As, 
an instance how taxation has rendered difficult for the industries I may 
owntion that in ~ Indilm ~  . ~~ ~ ~. ~ .~ l~  
prosper more th,n m British IndIa. ThIS IS a state of thmgs WhICli ~  
serious consideration. The predecessor in office of the present Finance' 
Member was a free trader of the die-hat:d type. ~~. ~ ~ ~ 08e .B90d 
quality in him 'Which we all admired. He was v&ry ~~ .. ....l l1  frank. 
Now, during the last five years, it was his policy which was responsible to 
8tuAe. ~  for hampering ,industlUhiev81opmeut:.. ~ . . I  tLir 

1. , . 

"!'he Bonour&ble Sir .Jeremy Jr.a1sman: No. 

. .' ~  .~ . ~  ~ J. ... ;-. 
Dr. P. If. BlDetJ .. : Our new Finance Member has 'begun well, as 'nas 

been apparent from his methods and manners .. ' ~  hi!;! ~~  f.?!icy 
il&wooo bot yet know. But in:the'Cotil'8e ~  he 'said 
that India was the country of his adoption. I hope and trust that h-e" ll~  

re.gard ~  as his motherland and be true to the salt he ~~ eaten ~~ is 
sijll ~ l . ~ .... r;:,' ,. .... u 

,j. l •. ';,i'" • '.' :".: ": 

Sir, the only satisfactory industrial policy for India is what was laid 
down by a diitinguished Englishman,abo:ut. 40 years. ago .. Bir ~ ~~~  
Nicholson saill: .' '". .... ~ 

"I beg to record my strong opinion that in the matter of Ill l. ~ w\I-are 
bOund to consider Indian interests firstly. secondly and thirdly.' t "mean. by tHatly 
til., the local raw products should lx> utilised; by H.l!olltllAJ tJlat indultiie&' sl)auld"be 
introduced; and by thirdly that the profits of such industry should remai!).. in. ,the 
country." 

, As regards the first and second points I must admit that India has made 
considerable .progress, but it is very unfo!"tunate that the pursuit of the 
p.c»iey of discriminating protection has taken a somewhat wrong line-'in 
regard to the third point mentioned by Sir Frederick Nicholson. Behind 
t.h.e tariff wall many industries have now ~  their heads, of whieh the 
profit.a do not remain in the country but go out of it. "The 'time has come 
when we should take this matter into olir serious conBideration. 

Dr. Sir ZiauddlD AluDId: Make some suggestions. 

Dr. P. If. BanetJea: My friend asks me to make some suggestions. 
When this policy of discriminating ,{>!"oteetion was adopted at the ~  

of the Fiscal Commission of 1922 it was never contemplated thflt -noo·' 
Inman industries would get the advantage of the sacrifices which are mwde' 
by the lleople of India. Now we should examine the wbole . QuesbioB: 
thoroughly and try to prevent this undt1e . ~ being obtained by noIi-
Indians; and. by non-IndianB I mean not me1'ely Britistters hut alSo foreiim-
era. Sir, 1ft this cGnneetion t am very Rlad to notice t:bat an Indlllltrist 
~ Board is going to be established soon. 1 1 1l ~  
help to industrial development in this country if this new polley'", 'W9tt'ied' 



j-I: 

~  proper lines. So far as 1.he composition of the 'Bo&rd is condemed, I 
find that . . ~ ~ 1  l~  etuinemtlJCiemtillts fiod',pluees on t.i2il,Hoard.: 
-4nd aev,eml well .Qowni!ltdusfrialists :ate also members :of it/but I am 
sorl'y 00 llQ_ice .a ~  l ~  ~  I do not find the name of s 'mati' 
Uke.,SirM; Yiawasw .. raya-.· He is.a practical indlilstrialist, agrest engineer,' 
.and a .man .owed not only with .an ~  measure of foraught but 
an uncommon measure of insight into'ithe pDeSent economic situation' itl' 
India. ,A man l ~  him would have b.een a sou!"Ce of great strength to thi!:! 
Board. '1 ~I  find' ~  there' are no economists on this Board: Indus: 
triali,sts : are.apt to' look at questions frOlp their OWD point of 'view and not 
~~ th'e point 01 vie'f of l~  Or ~ ~  ~ ~  or ~  as u 
#'oie .. ~  the I l~  of '8: few ecooolllists to thlS' ~  would' 

~  ~  . ~  BO$rd a, much ~  ~ . ..  jt is. ; But ,however . ~  
the cQmposltlon' of the Board may be,lt IS. n.ecessary to lay' ~ Il.  proper 
poUcy for its'working; and what is the' policy w,hich is to be placed before 
this ':a'Q-ard:?o; 'Jt'ik Iill.very 'good for'lis 'tOBBY that we should avail ourselves 
of th!'l opportlitHties which the state' of ~ l  -But that would Be 
a tempora.ry,· .l ~ .  and hi order to render l ~  to the ()ountt;Y. we 
shoUld have In. VIew not only the present conditIOns but also the condltlOns 
of the' future .. This Boaid which is a consultative' body shouldalJ\o be 
~  to cdnsitler ,whether there· are any impedh'nents . at the presen't' 
~ ~ ~  F 1 . ~~l  the l'0licy. Of di,scririiinating protection. , 

It ili.aaid ~ ~ .  that the, eOl\ditiODs which the FiH.:lal Com-
mission lai4.down ,fOIl ~l ~ are somewha.t $tringent and it is time to 
(lonsider whether it is . ~ l  or Dot to mitigate this stringency to some 
~~ . 4 thia cOl;m.ectioDi I should like to. invite the attention of Gov-
-emmept to· the mpJ;l.ner in \fhich in4ustrial development has advaruted in 
. ~ . ~ ~ manuf8t:lturer, the labourer, the banks, tbe ~ 

(lompanies, the railways, the shipping companies, and the State co-operate. 
in making Japan a great, industrial country. If a b!'Oad p01i6Y is adopte4 
for thi8 country in which.all the difrerent factors will take their proper 
places in advancing the interests of the country, India can become indus-
trially great within.a· very short time. Japan was a country of small 
industries half a ~  ago, but today she is in the front rank of industrial 
'Countries throughout the world. She is. in advance. even of some of the 
'Countries which were regarded as the. foremost in the. ~ l race. The 
secret 'of 'its Ruccess lies in the cooperation amongst the yarious factors, not 
the least important of these factors being the State itself. What is the 
position in India at the present moment? It is true that during the last 
l7 or 18 yea!"8 a more enlightened view with regard to induliltrial l ~ 
ment has prevailed among Government officers than had prevailed before, 
. ~ even now I must say that their vision is limited 

: My Honourable friend, Sir Abdul Halim Ghuznavi, has heen, trying to 
'3 get a Bill to control coastal shipping passed. It is a campara-
p. iii. tivelv small measure, but even this smaH measure has not found 
support at ·the hauds of Government. This is to he greatly l'e'gi'etted. The 
railwa.y policy of t·he Government of India has not so far. been such· as to 
aid the industrial development of the country. So far 8S banks are COD--
(lemed, these aTe mostly ill' the hands of private persoos. . A State Bank 
wu demanded by this eountry, and twelve years -.'0 iu this Anembly ~ 

-was m-gei'that the eompOllitJion of the. then propolled Reserve Bank eould 
be lach ~  it should for allpraotical 'purposes be a -State BallE. But 
this riuggelltion 11'811 .etoecl by ()e,fammeD1l, &Ddt theabeence of the loON 
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advanced section O'f the popular representatives WIlS av'ailed0f' -by :Govern-
ment to have a Reserve Bank Bill passed-,: which' was !fiot ' calculated 
to p!'Omote the best 'interests of the Countt'y. These, are ,the varioulr 
handicaps under which industrial development progresses in, this country 
very slowly. If these handicaps are removed; then and then only win 
industrial development be more rapid. 

Now, it has, been asked, why is India not prepared ,to contribute to 
the expenses of the war or to the expenses evep of her own 'defenc,e? I 
am one of those ,who tliink that India ~ l  contribute, and co:tttribute 
adequately, towards the cost ,6f her own defence. But there are various 
factors which should be taken into consideration in this t;egard, the most 
important factor being what may be called, the ,political factor. In these. 
days politics and economics go together, and, you caJ;l,not ent4'ely divorce 
economics frompoliticB. I would, therefore, urge Government to take-
proper steps to satIsfy l;DdiaJ;l, aspirations. If they think they would gain 
the moral support of the world---,and I saw yesterday in t.he report of the 
speech of the Prime Minister of England that he wanted the moral support 
of the world and wanted to create a moral fprc,ein the ~ l  that is to 
be, obtained, then India should be treated ill, a manner different from th€} 
treatment which is being accordEld to 'her, ~ ~ . Britain must accept 
India's demand for freedom and self-determination. 'The other day some 
of my friends objected to tne establishment, of a ~  for '{raming the 
future constiiut,ion of India. They said that',a 'Cbtistituent Assembly was 
not the .proper machinery' for framing a n4ilW,constitution of India. But I 
hold in my hand the report 01 a ~ ~  m.ade' byno'less a person than 
Professor Laski, who'says that this' deinsnd6f Tndia. should be conceded, 
Professor Hlirold Laski, asked 'about what would be the best 1mY of l~ 
ing India's affairs now, said: ' " 

, , ' 

"I would suggest that ~  should immediately, and ,unequivoca.lly declare, that. 
the Canadian procedure ,hojlld pt;la,dopted in ~ within, twelve !llonths from the 
!late of the conclusion 'ar t'lie present Wll'.' In toe meantime a Constituent Assembly 
be framed with the' existing members of the pro'Vincial councils." ' ' 

This was the suggestion which I made a' few days' ago but it did ,not ap., 
peal to the ~  Benches.: He, ~  ~~ 7  l ~  La$. ,I:'S 
we all know, Isa ~  f1.uthonty on the s:ubJ E;lct-th at ConstItuent Assem-
blies have played an important role in l ~ l l l I ~ l  the 
world since 1884. He points out, .in . ~  this method, ~ avaiJed ,of. 
~  then ~ Australia, and lastly in Southern IrelaIJ.d. . ~  ~ 

objections which ~ been rp.ised to ~ formation, of a Constituent 
Assembly for framing ~  future ~  of India do not ~~  on a.ny 
firm ground. Time is passing and it is already very late. But before it is 
too late, let· the ·Government of India and the British 'Government' take 
courage in both hands and do their duty towards this 'cOuntry. 

Jlr. I. lI.aDasay Sco\t (United Provinces: European): Mr. Deputy 
:president, we have already in the course of this debate roamed from the 
dawn of civilisation to the 'dome of the Taj. We have- hiked from Au&'bralia 
to Japan and Japan to Ramgarh. and ,Rarngarh to London, and ,so' I hope I 
may be excused if I remind you that Timor invaded hdi&----at:least one,of 
his reasons IWas-for sugar. I reoently' put before· you the position oI..the 
sugar industry at the time of the introduction of t·he budget, and stressed 
then the effect of centraLabd provinciaUegislation on the industry, I now 
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propose to put before you other considerations. l~  'effect of' 'the 
Finance Member's proposals for 1940-41 which take effeot. frozn . .tlle.,J,t1; of 
March. Some of the statistics which I shall give you ,are mere ~ ~  
but they are all that I have at my disposal. I am sure that the pl'Oliuction 
of better and as accurate figures 88· possible would be .of great service· to 
the industry and of benefit to the Finance Member when reviewing the 
situation. ' 

The figure of the consumption of sugar in India is one which it is very 
hard to estimate accurately and. I ha'fe given the Finance Member a 
figure from ~  1937-88 of 1,150,000 tons and for November-
October 1938-39 of 1,036,000 tons and I expect a somewhat similar con-
sumption for November-October 1939-40 period. The first two figures for 
November-October 1937-88 and November-October 1938-89 ,we eon1irnled 
by those giv!"n by the Sugar Technological Institute, which puts them at 
one million one hundred and fifty-nine thousand tons and one millioQ Rnd 
eighty-three thousand tons respectively. 

The higher price of sugar would seem to have reduced consumption by 
ten ,per cent. ~  I am not at' all sure that we shall not Bee a further reduc-
tion in consumption, this year. A reduction .of 'consumption will not be 
good either for the Finance Member or for the industry. Sugar production 
this year is high one, I estimated at one million tons and the Sugar Techno-
logist at 1,800 tons less, but the latest estimate received t0d8y puts the 
sugar factory output at one million one hundred and fifty thousand tons or 
about 15 percent. more. To these figures have to be added the figureR of 
sugar produced from GUT and that of the KhandBariproducers. The for-
mer can be taken at round about 15,000 tons and the latter at a figure which 
is purely guess-work but Government statistics say lOO,()()/) tons. The 
Indian production from all sources on th& lowest· estimate is 'therefore 
about one million, one hundred and fifteen thousand tons. To make 
matters wo!'Se, we had a carry over from the previous season of 70;000 to 
100,000 tons. The total amount to be sold if I take this at 85,000 tons is 
therefore one million, two hundred thousand tons or perhaps even 1,850,000 
tons and our consumption is just over one million tons. What is going to 
happen to the balance of 200,000 to 850.000 tons? What.is Java going to 
do? There is no room for any Java imports, and' if she imports even smaH 
quantities she will depress the market. while if she dumps to get rid of her 
surplus there will be a slump in sugar prices and crashes all round._ As 
sugar is a Tariff Protected Industry. I know I can rely on the Government 
to step in at the earliest possible moment to prevent d-Jmping even to the 
extent of the prohibition of imports of sugar. Java's production this year 
will be 1 8/4 million metric tons or a quarter of a million tons more than 
last year. At the p!"'6sent moment the surplus production is worrying the 
industry for there is need of cash to finance stocks Bnd capital expenditure 
for the cost of godowns to stdre stocks over the m.)nsoon period. I have 
endeavoured, Sir; to give you a fair and moderate view of the situation and 
I have no intention to exaggerate the position. The figures ·used are those 
provided by Government wherever possible. 

Sir, the Fipance Member's story the otber day oi the Lady and the 
Tiger reminds me of ~  Tiger story. He looks like the Station ~ 
who wired Sir Andrew Clow or 011e of his· illuStriOllS predecessors "Tiger 
on Roof what can do" I ,. 
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ODe ''l'I;mMy would ~ 4;() be curtailment of PIloducticm but .that win 
atreet PrOtincia:lrj ~~ ll  ia.nd the ,UnitedProvinees Government reo: 
presentative; Mr.N. O. Mehta., is reporied to have ,saici at the Indian Sugar 
Syndicate'meeting held at CalcllUa. on'lst March that the United Prminc63 
Government will not on 'any ~  countenance any steps for cuttailing 
sugar produqtion in his p!"ovince. So, again, what can do! Curtailment 
of sugar production might lead to serious agrarian trouble unless there 
is, c')ntrol ~ cane production similar to that ~  jute. 

I' ~  like here to suggest that the 'Commerce Member migmt help' 
ybu'.· I' am very sorry he is not here. r understand he has had a motor 
car accident, but I hear that he is ~ badl.V burt. 

lb.' .1I"..,mad Azhar Ali '(Lucknow and,: F:vzabad DivisioDs: 
Muhammadan Rural): l' 'have made mquiries on the phone. ~  informs-' 
tion is that the accident hllisnot OccUl'l'e4:' 

Kr. J. Ramsay Scott: I am glad to ~~ that.' A Tariff Board inquiry 
is.,: due to be made this year as· the Suw ,PrQtection . at the present. l'8 te 
expires an ~  31st. ~  .1941. If th,e Government think that the 
present 'IpOment ~~  inQPportJ),De for such an inquiry, ,will theYCOIlBider 
another Committee to take its place to consider and in'vestigate the effects 
of ,Central and Provincial taxation and . ~  on the. industry and to 
stabilise ~  wices with a view to, all ~  getting a fair retunt. 
The canegrc;>wer sl;tould get ~ fair profit on his cane, the wage-earner a 
fair wage,. the, factory a fair profit, for the .consumer a fair ~  the 
Provincial GoverD,lQent.a fair ~  and, last but not least, the :Central 
G.ovemment its fair. share. In its composition the Investigation Com-
mittee might include. ~l1  Finance, the ~~  and ,the Department of 

.~  Health, and Lands representatives and I would add' two 
P.l1lxincial ~ l  representatives and .two or three gentlemen 
~ Il  the industry itself. Whatever Committee ,is chosen by Governn;lent. 
,hQlMd" however, .sit at ~  for there is .no time to be lost. I wop,ld 
further lI~  that an immediate annouacement of your protectioa 
policy fur the remaining five years should be announced as it ,is the 
uncertainty ef life and conditions today. that have a depressipg effect on 
the industry. Every year there is speculation in sugar. I would remind 
the Commerce Member that it may be good to dig up a plant occasionally 
but continually digging it up is apt to damage. the roots and arrest the 
healthy development of the plant. 

I have another suggestion which I hope the Honourahle the Finance 
Member will OOIlsider carefully and I iIhall ask him at a later stage to 
bring in his increased excise on sugar manufactured only after the l'8t 
March. In the 1939-40 Budget, sugar was expected to produce Rs. 420 
Inkhs made up of 20 lakhs from customs at Rs. 175 per ton on about 
11,400 tons and excise at R-s. 40 per too on one million tons. You have 
now revised your figure of expectBtionsto Rs. 590 lakhs made up of 
excise on 500,000 tons of ~  at Rs. 40 pe.r ton or Rs. 200 lakhs, aDd 
(lUstoms on 220,000 tons at Rs. 175 per ton, I)r Re. 390 lakhs. I am not 
taking into account the increased rates for March at the moment. You 
_ve at'Aihe end of February received Rs., 895 lakhs'm-om imports, so that 
~ -.till oue. month to IlO you were slishtly in. ex06Rs of your estimated 
l'8(Jelpts.· ,Now, as regards exciae, the firurea I have to tm.e ead of 
February Ilre receipts Rs. 168 lakhs, 80 that vou ara oQl,v:tW. ~7 lakha 
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~  with one I ~ to go. ?n the 29th February tile amount oisugar 
In stock at factorie8ln the Uruted Provinces and Bihar was 81a,MO tons 
and 37,000 tons for the rest of India, making & total of 850000 tons 
and if this is chRll"ged to ilXcise at Rs. 2 per cwt. it will ~ you ~ 
another RlI. 140 lakhA, or you will be over a crore up' on your estimate •. 
Ii you still insist on getting your extra rupee you will be anOhf4er Rs. ·70 
la.khs to the good. I, therefore, ask you to give this request your consi-
deration and to bear 1n mind that this sugar was produced when cane cost 
ten annas per maund, whereas on sugar produced afbar the 1st March 
the cane will cost Re. 0-9-3. The cane producer is bearing about two-
thirds of the increase in excise. Sugv prices cannot go up, for nobody 
would pay an extra ,one rupee for old sugar produced before 1stMa.rch 
. when they will be able to buy new sugar at only five annas more, that is, 
if the factories can put the price up to the consumer. That does not, 
however, seem at all likely, so t.he ,whole incidence of the tax falls on the 
factory. 

No doubt, in your reply you will ask me how you are" to balallce,',Your 
budget in 1941 if there! is no room for imports from abroad. I have told 
you that you will get something more than a crore extra this year from 
8ugar and this windfall should be set against next year as ~  customs 
figure of It crores from the imports of 77,000 tLns of 9ugaT at RlI; 195 
per ton may be reduced by half to one-third, as I belirle' there l1re still 
34,000 to 50,000 tons due· on old contracts, so that yQU Play ~ ,lose 
more than 50 to 75 lakhs. As regards excise you have ~  lakhs 
at Rs. 60 per ton on 900,000 tons. This figure seems reasonable, but 
twe may be an under-estimate of 50 to 00 lakhs, and unlesscUfi;ailment 
of production is necessary, or there are bad crop conditions O! a bad 
monsoon or floodtl; this estimate will be fu:llYj ~ l . . l ~  of 
production may be brought about by the HonourabJe the Finance Mem-
ber's action and I woUld ask him to· realise thst this is not I/o threat buts 
possibility, and I give him this opening for a further expression of his 
policy, with regard to ~  industrv. The Honourable the Finance 
Member will, I know, like 'a good shepherd, look after his sileep Bt 
•. Shepster Time" and will enlIeavour to do his best after the shearing to 
protect them from the icy blasts 'of' the March Budget winds. 

Dr. Jr.. D. Dt;Ial (Nominated NOTI-Official): Mr. Deputy President; in 
these days of a deficit budget it behoves us to !last about for ways t6 
effect an increasc in revenues. Sir, nobody evp.r'TikeA tllxation of any 

.cha.racter. We ali iliAlike it. hut GovemmAnt bM ~ be carrieii .on, and 
money has to be found. So, we must ex)'>lote ,and tap the different 
,sources. I deeply ~  that the ~ l  dut,'· hall been. ~  from 
Rs, 2-8-0 a maund to Rs. 1-9-0 a maund. . ~  for sentunentsl reasons 
the. ~  duty h8!l heen l'E'!duced. and ,the reduqti?nof snlt" duty hns . ~ 
no 'difference whatsoever in t,he standl\rd of hvmg. I thmk the pni@ent 
~  emergency delDRndsthat the salt duty should agam be rai'sed tt' 
}ls. 2-8-0 a maund. 

Dr. P .... Bauerjea: The whole country wIll be up in anns 8gainst 
you. 

,Dr. lL.,D. ~ l  citizen., poor ot ri,c1;t. should contribute lIOme-
ihing, however little.: to the ~ ~ .  of the ~ ll~ . . BaJt tax ,is An otd 
tax, and from sheer'habit the masSes do not think of It 8S a hardship. 
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Now, . sh·, I shall just say one brief' word • as regards protection. N ow-
'a.days' protection is unalterably the national policy. I agree that protec-
tive duties for infant industries to support them in their' initial stages 
l:(ui.ype imposed, but directly they are able to stand on their own legs 
\"ithout S1iate crutches, these protective duties '1!hould cease. Protection 
in the: longrun is mischievous aDd pre}udicial to the interests of the 
~ . So, it is the mallses....i...the poor who live from hand to mouth-
~ patient humble millions, toiling' at the well and at the' plough, knowing 

little of budgets, but verypainfullv aware of the narrow margin between 
s\ifficiency and indigence, that suffer. 

Sir, in view .of the present financial situation, I think it is desirable to 
revive the, stamp duty on cheques. I referred to this matter as long ago 
as the Budget Sessio;D of 1932. The stamp duty was abolished in order 
to develop banking in the country, alid to encourage the rural population 
to make interest-bo9.ring deposits of their savings in the Banks inst8!ld 
of in"esting them by purchase of precious metals. About 18 years have 
elapsed since the abolition of the stamp duty; and an examination of this 
question has shown that theaotual results have not been encouraging. 

Kr. K. S. .ADa)': Does not the Honourable Member !tnow that gold 
worth Rs. 300 orPfes and over has gone out of the country? 

Dr. B.. D. Dalal: It is the illiteracy of the people that is the most 
serious obstacle to,the growth of the cheque habit, and many Banks have 
complained that the abolition of the stamp duty has the effect of making 
people draw cheques for very small sums of money. Thereby the work 
of the Banks has increased considerably. I am fully conscious that the 
re-impositionof the stamp duty will 'not help' central revenues much, but 
it will afford some relief to' the provinces, particularly the Bombay 
Presidency, where the bulk of stamp duty 'was oollected. 

Now, Sir, I.pass to a very important point. The Honourable the 
Finance Member is l;!;een on the financial health of India, but I hope he 

~  lIlso on the physical well-being of the people of this country. It 
is universally recognised ,hat the greatest capital of a country is its human 
capital. So, Sir, with your permission, I wish to avail myself of this 
opportunity to bring to the notice of this HonQurable Ho:uae one important 
point. The I\uggestion I desire to submit to the Rouse is directed to 
physical education .. , Physical education is itself a branch of education, 
:without which education.is maimed or stunted. It is a matter of urgent 
national importance that 'physical fitness movement should be established 
in all sohools and colleges .in. ~ whole of India. The award of badges 
and certificates .for attaining a cert$in ,standard of physical fitness shoutd 
be an aoceptlf(i part of the educational ~ Standards of ability and 
knowledge are certified; these certifica.tes .are· valued by pupil, tea.cher, 
6lld employer. Why then, should not physical fitness and training of body 
be placed on a. level with general education? Why should not the tim.e 
come when the child leaving school takes away not only oertificates of 
character and education of mind, but also badges of phy:sical fitness and 
a certificate recording health ..and development ~  unnermedical 
supervision, which the pupil can show with 'Pride to ~  and 
em'Ployers? A 'Permanent headquarters is essential, whence the main-
spring of national ~l ~  . . . ~ should ~ . andgenero\ls 
granlia : should be mad.e m provldmg l I~l l  for phYSIcal training. The 
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fundamental need appears to me to be the ~~  'Physical ~ 
~  d l'he'offioer in charge of that deparfiment, should be 

~ 1I  ,Director-General of Physical Eduoation, whoeduties 'would 
be oo'organilie andt0 supervise physioal' 'training;' ,'and to 'arouse,to 
stiDiui:ll'te,; and to .coneantrll.te public opinion. u;pon the value of' physical 
education. An adequate supply of fully qualified instructors 'is the key 
to the success ·ofthe nlltioIial physicaifitness movement. .~ -National 

\ :G\111ege, of Physical . ~ l l  be 'established for t1uining instruo-
tors, A good instructru: communicates. his own vitality to. his pupils, 
and if ,the instructor is an -example of physical perfection, the pupils 
I,erceivethe ~  ot what they wish to, become, &hd are led by, ~ 

of emulation. Illness, under-nourishment, and mental' shock are the 
illieves of strength and may, suddenly plunges person, into stalenessj i.e., 
diminished power of reaction to stimuli. An experienced instructor keeps 
.a watchful eye for signs of staleness. So, lit is desirable that the instruo-

~  sho1l:ld. be a medical mall. ,The school medical offioer should keep 
an eye, on, pupil's physical development, and should, guiw, it ~  

school life. He should, submit each pupil to a physic.a1 pverhaul, and any 
defects which he may, elicit should be communicated ,to the physical 
instructors. The ,period between the ages of 14 and 16 is phYllically tpe 
lllost formative period, when health in later life can be made or marred. 
So medical· supervision at this age period is aU the more necessary. There 
is a general agreement that the present average s,tandard. of national 
ph,vsique ,is far from, satisfactory,. Jlere ,comes the question of better 
diet, and better. nutrition. Food is. fundamental in all questions, of 
physical fitness, and scientific inqui,r:v places :milk. ,at the top of. the list of 
foods, Which are protecthfe to health. So the milk-in-schools scheme 
should provide the schoof population with a ration Qf milk free 
of charge or at a very cheap rate.' 

Du Bahadur ,8ha.fldt' J'ul .... Baq . PIndIa (North-West' P\.loDjBb: 
Muhammadan): Sir, I take this opportul.jLy of drawing ,the at.tention of 
the Government to an important mg,tter that vitally concerns the Mussal-
mans, and that is the troubles, inconveniences and the difficulties to which 
the pilgrin\sto 'the 'Hadjaz are subjected, botJl., before· and':;ilUring. the 
voyage to Jeddah'andback. I hope that the Government will take a keener 
interest in this matter, and iJrovide the Haj pilgrims with the ordinary 
traffic facilities and conveniences during their Y'oyage for Haj. The tale 
of woe of the Haj pilgtims has ~ naJ:Ta1ieq ·more ,than oP,ce.,J!v.ery,,year 
,on the Boor of this House, .either in the form of speeches or ibthe'fonn of 
questions. I would' at this time mention a few of the many troublell that 
, require an immediate ~ . 

During the last Haj' "eason the pilgrims had to faee great inaonviences 
and troubles so much 80 flkat many 6f the intending Hajis 'were eveudenied 
the, opportunity to per.form. fibe Haj owing to the lack of steamers going to 
.Teddah. Hundreds of intending pilgrims after staying at the ports, of 
Bombay and Karachi had to come baok to their homes most cUsappointed. 
Sir, due to the absence of the Scindia Steam Nndgation Company in the 
Haj traffic business, in the last season; for which the Government itself 
is rightly to be blamed, the arrangements of nhe Moghal Line were the 
-worst. As. stated by; the· Honourable the Education Secretary the other 
day, in reply to my question, Govermnent allowed ten per cent. more 
l'aslRlngers to be oarried OIl S.' S.' Bizwaniof the Mogbul ~ over and 
:sbove the number of pilgrims allowed on the steamer muler' rul.s. A 
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space of cnly siJrlIeIm. feet is allowed to a paasenger :under :rules. aDi' it. rcatl! 
be betterima8ioed than told.in what terrible condition the;pHgriDJB·.,t.he-
deck must have ;periormed. their voyage when they welle paoked lille' herds. 
on the steamer. Maulana Ismail Ghuznavi. the President of the AU-India.. 
Pilgrims Protection LeRgUe who happened to travel by the steamer told me 
that the I'oor Hajees had to lie down for oomplete nine days in front of the· 
most insanitary and offensive latrines and bath rooms of the steamer and 
even on the way lays. The space reserved for prayers Bnd the airy deck 
were also occupied. Most of the people could not get 8' space to lie down 
for Reveral nights. Maulana Ismail Ghuznavi, J am told, !!ent urgent 
telegrams to the Honourable Member in Charge and also to the Honourable 
the Leader of the House not to grant permission to the company to CQrry 
an excess number of pilgrims but I am. sorry to know that no heed at all 
was' paid to the request. This over-crowding could have. bl"en easily 
'avoided. as S. S. Jehangir of the same cvmpany sailed for Jeddah only three' 
days after S. S. Rizwani sailed with pilgrims. Sufficient number of pil-
grims were available for the Government to compel the company to earry-
Raj passengers by that steamer. By (,at'rying an excess number of pil-
grims over the number allowed under rules, the company earned another 
Us. 25,000 at the expeIise ,of the ~  of the pilgrims, which amount 
should rightly go to the Hajees and not ,to the company. This amount 
should be made to'be spent for providing facilities to the Haj ees , and should 
not go to add' to the already much earned profits of the company. I am 
reliably infonned that on account of the 9ver-c'a.rriage of pilgrims on 1{he-
S.S. Rizwani, the HedjazGovernment have levied 'a tine of (me thousand 
'Gold guineas on the Moghul Line undet th.e Iriternation'al Sanitary Con-
vention. ' ' 

Mr. 1. D. BOf18 ~ ~~  0Ji< apointi-ofdilQl'j'11iay I 
ask how '811 this is relevant to the Fine.nce Bill? ' .. 

lIIr; Deputy ~ (Mr., Akhil ~~ Datta) ~ "Under '!the ~ ~
tion of thiR Assembly, anything under the "Sun ~ under the, Fina.noo 
BilL 

I 

Xhan Ba.badlir sJWih rOl-l-Baq. Plra'Ch&: It that is true, and.I be1ieve 
tha.t it . l~ ~  ~ l  the, . ~ of}pdia tel have, ~l  
the Moghul ~  to carry an ~  ll l ~ to ,the great ~ 
venience and dIsadvantage of theIr own people? I thmk It was very WIse 
'and noble on the pmtof the, Hedjaz Golt8llnmentto.ilhink-of, ,the welfBt"e of 
the pilgrimsthst ll11id their shot-e ,a.nd bylevyimg a heavy fine to stop for 
the futuI'e' t;he repetitilm rtf f;U('.h an ~ l~ II l  .-shipping compsny. 
Sir, for p1'oviding better fa.eilities to the Hajees, ,I feel tihat the only remedy 
is to ~  other shipping 'COmpanies, ,also to eOme into the field for 
Raj traffic. The system of giving mOnOp6lytio Gne company as -is virtually 
given at present is elearly agaill86 ~  of, the Hajees. and. the Govern-
ment, I would request, should aust.",m·m futUre from allocatmg' the '-per-
centage 'of the Haj passengers to be carried: by tM' shipping companies 
tba.t may enter into't}w) Raj ttrailiobusinesa: n should be left to the 
'Bajse! themselvel to 'use, til .. 0WJl clIbioe te travel by. any sreamer of any 
compaay theY may like. ~ ;' " , 
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I would now like to draw the attention of the Government towards my 
own Bill proposing to increase the space on board the ship from 16 feet to 
18 feet per head and proposing to get the space marked for each passenger. 
I had amply explained in my speech on the Bill the necessity of the pro-
posed legislatioll, and I do not propose how to repeat my arguments. I 
wish, however, to en:lphasise my views again and request the Honourable 
Member in charge not to stand in the way of legislation, in the interest of 
the pilgrims who at present face a great deal of hardship and inconvenience 
owing to the insufficient space during their voyage in the sea which takes 
no less than nine or ten days. . Before the new reforms and rules in 
connection with the pilgrim traffic were made, the pilgrims used to get 
tlJeir passports, without any charge. Under the new rules the passports 
aTe -issued to the pilgrims at a cost of Rs. three at the pilgrim ports and 
although the intending pilgrims do get passports in their districts without 
charge, they nevertheless have to face a good deal of trouble and haye to 
spend much more than the amount chaTged at the pilgrims ports. That is 
to say this concession is not in any way helpful to the pilgrims. Sir, 
getting of the passports at the District headquarters is not an easy task for 
the intending Hajees who are mostly ignorant people of the villages. They 
nave to spend a lot in undertaking journey to the Headquarters of the Dis-
trict and have to wait there for several days to get their passports, nay e,en 
in some CB'Ses they have to pay a nazrana to the clerks concerned. The 
most troublesome thing in addition to the ahove is the preliminary inquiry 
that is often made about the pilgrims, and it is on that account aillo that 
the intending Hajees have to undergo a good deal of hardship and expendi. 
ture. I am told by a responsible perR'/n that in some districts and pro· 
vinces the intending Rajees have been pressed to produce their photographs, 
which is considered irreligious accordilU; to the Muslim belief, I would 
suggest that an easier, more comfortable and less expensive method should 
be adopted for the grant of passports in the districts. As was done before. 
it should be ordered that every man, who applies for a passport, should be 
granted tb..e same without any restrictions, or charge of a fee. 

The system of getting the inoculation and vacl!ination certiooates signed 
by the District Health Officer or a Civil 8urgeon is very troublesome. and 
a good amount of money 8'Dd time is to be spent for getting them counter-
signed. This method should be stvpped and every licensed and Registered 
Doctor should be allowed to issue the certificate after necessary inoculation. 
Doctors in charge of the town or rural dispensaries should be required to do 
the vaccination and inoculation and to issue certificates te, that effect frpp 
of chaTge . 

. The food troubles in the pilgrim ships are still there rind have not been 
removed at all. Hindustani Rajees are not habituated to take frozen meat 
which is served on the pilgrim ships. Certain things, ~  ~  sardine 
fish has been entered in the menu of the Pilgrims when no one likes 
to take it. In the menu of the pilgrims the quantity of ghee pel" 
head is noT; fixed. and it is left entirely to the contrBCtors' mercy to IISC it 
at all or not. The quantity of pure ghee per head should be fixed in the 
menu. VariouJ\ ~  used for food purposes are in most caseR of 
the worst quality. The companies should be ~  to use provisions of 
the best eatable quality. 

I would now say a -few words about the quarantine station at Ramaran. 
In preVious years when vaccination agl&inst smallpox or inoculation against 
cholera was not compulsory for the pilgrims, the usefulness of the RamarRy} 

b 
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qUSTantine atation was understandable, but now since the last few years 
when inoculation against cholera and vaccination against smallpox has been 
made compulsory for every pilgrim before he can embark on a ship, the 
usefulness of the Kamaran Quarantine statim'_ has finished. 1£ the records 
of the last six or seven years are looked into, I am sure it will be found 
that not a single pilgrim ship going from India to Hedjaz was found infect-
ed. If it has been experienced for the last so many years that it was not 
necessary to put a single ship in quarantine, then why maintain this quaran-
tine station unnecessarily and charge the expenses to the poor pilgrims? 
Till 1938, KamSTan quarantine dues were charged from each pilgrim at 
Rs. 8, but since 1938-39 the same has been reduced to Rs. 3. I urge, Sir, 
that this amount too should be absolutely abolished and the ships should 
not be made to call at Kamaran. Apart from the question of this charge 
of fee from the pilgrims, there is also another disa-dvantage and incon· __ 
venience to be considered. By making the ships to call at Kamaran in 
which port if a ship goes after 3 or 4 p.m. it cannot come out the same 
evening, thus wasting at least 15 hours with the result that the ships 
generally slow down their speed and reach the next morning. This dela·y 
aglrin affects the steamer's arrival time at Jeddah, as there also if a ship 
goes in after one or two in the afternoon, it becomes very inconvenient for 
the pilgrims to disembark into boats as the seS' becomes very rough in the 
afternoon. Thus, Sir, by this unnecessary call at Kamaran, where at 
present no better purpose is served than the civil administrator and medical 
officer of Kamaran coming on bOSTd -and having a cursory round of the 
ship. As against this, nothing less than 24. hours are lost and nearly 
Rs. 57,000 of the pilgrims are wasted cO\1llting at Rs. 3 per pilgrim on the 
average number of pilgrims of the last two years. 

There is another point which I ,,,ould press at this moment, and that is 
the speed of the pilgrim ships. The speed of the ships plied for pilgrim 
traffic is very slow and it takes many days to reach Jeddah. The pilgrim 
ships have generally no programme for reaching at the port of J eddah or 
back at Karachi. For all pBBsenger ships in the world there is always a 
regular programme for reaching particular places, and every passenger 
knows his position to J1lake his programme. But no such thing is possible 
in the pligrim ship. The speed of the pilgrim ships should be increased, 
and a regular progrmnme should always be made not only of departure but 
also of arrival. 

Sir, it is a deplorable fact that the Hajee camp at Karachi is in a rotten 
condition. The latrines in the camp are not only offensive and unhygenic, 
but they are faced towards our Holy Ka.aba about which objection was taken 
by me several times in the meeting of the Central Haj Committee, but it 
is really sad to note that nothing has so far been done in that respect. I 
hope our Education Secretary will kindly interest himself in the Haj Pil-
grims and move the Port Raj Committee to remove this objection. 

Sir, in the end I would bring to the notice of the Government that the 
steamers S. S. Jehangir and S. S. Alavi of the Mughal Line are in a very 
bad condition and aTe not fit at all for buman traffic. This. t say, on the 
authority of reliable persons who have either seen or ~  by those 
steamers. These steamers should be ordered not to be plied for pilgrim 
traffic by the company. 
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Sardar Sant Singh: Sir, before I speak today, I should like to ask your 
Jlermission to say that I shall be giving expJ,'ession to the feeling of the 
House thll't it is a matter of thanksgiving that our popular Commerce Mem-
"ber, Sir Ramaswami Mudaliar, has had a providential escape from a serious 
car accident, and we wish that he may get over the shock very soon and 
join us again in 8' healthy state. ' 

Now, Sir, the consideration of the Finance Bill is an occasion when the 
:administratiop of the Government of India comes under review once in a 
~  in this lIouse. So, naturally, the problems which vitally oonoem the 
interests of India should Dnd the uppermost place. At present, Sir, the 
-world is passing through a very great crisis 8'Dd India, in oonnection with 
-that crisis, is passing through a greater domestic crisis. I wish, Sir, that 
the Honourable the Leader of the House had been here to hear our views 
-on that subject. The position in India is every day threatening to get 
worse and yet the deadlock in the political sphere is being sUowed to con-
tinue. The Le8'der of the European Group th;.s morning when speaking on 
the Pinance Bill told us that he had very little to talk this year on the 
Finance Bill. I am surprised thl!ot when England and the Membera of 
Parliament in England expect 8'Ild their expectations are satisfied by 
weekly reviews of the war situation, how this attitude on the part of the 
European Group is consistent with their brethren living in that country. 
'The position that is developing is such that no person who loves his. country 
.can afford.to pass over that situation without saying a f-ew-_words on that. 

The politic8'1 status of India is a vital matter for Indians. I think the 
time has come when truth must be told and must be told rather bluntly and 
that is that all theories of partnership between Great Britain and India 
are mere shams and great frauds. I do not believe in these platitudes. 
I have always been thinking on the lines given expression to by Mr. ChurchUI 
when giving evidence before the Joint Select Committee he was confronted 
with some of the stll'tements made about India by him in Parliament and 
when asked to reconcile those with his present evidence he replied, that 
they were mere toys given to Indians for play and that those statements 
were not to be seriously taken. The time has come when we should. realiRe 
this truth. The realisation of that truth is responsible for the present 
political ferment we see. The political truth is th8't there is nothing but the 
relation of a subject race and a ruling race between the two countries. If it 
is not so, why this hesitation in meeting the demand of the Congress that 
Great Britain should declare its war aims in relation to the attitude of GrElat 
Britain towards India at. the end of this war. It is not only in the 
interests of India alone th8't such a declaration should come. It is greatly 
more in the interests of Great Britain that it should be done immediately 
'and without delay. It is said, Sir, that this attitude smacks of political 
'bargaining at a critical moment. I will reply to this charge very soon. 
But before I do so, J will SUbmit that the demand for reform is not a new 
demand at all. ~ the Montagu Chelmsford reforms came into exist-
-ence, we have seen that even after three or four ye8rs of their working, the 
demand was made in this House and was conceded to bv the Government 
Benches. First 'came the Muddiman committee, then' the Simon com-
missicin followed by a Round Table {jonference and finished with the Govern-
ment of Indi8' Act, 1935. Therefore, they cannot say that this demand 
is a novel demand made at a critical moment. Apart from this, the 
IJronouncements which have been made .by His Excellepey tJa VaC6ft)y. 

D2 
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particularly the pronouncement made at the Orient club, Bombay, goes tor 
show that the necessity for making su.ch a declaration is felt even in the 
high quarlers. Therefore, Sir, the position is reduced to this. That when. 
we make that demand we make that not because it is a critical situation, 
but because it is our birthright and we have right to make that demand at 
all times. 

If we go to the history of the last war, what do we find. We find thai;; 
other Dominions, Australia, South Africa, New Zealand, Canada and others: 
made such a demand at a time when the last war was at its climax, when 
the chances of the Allies against Germany then were about 50:50. I refer 
to the year 1917 when the Imperial Conference was called in and in that 
Imperial Conference the Dominions made the demand on A.pril 16, 1917. 
A Resolution was passed and in that Resolution the Dominion Ministers, in 
the middle of the Great War, insisted on the full recognition of the 
Dominions as autonomous nations of the Imperial Conlmonwealth and of 
India as an important part of the same and also of recognition of the right 
of the Dominions and of India to an adequate voice In ~ policy and 
in foreign relations. No one at that time ever dreamt of accusing those 
Dominions who made such a demand of political bargaining. 

The Honourable Sir .Jeremy Ra.\sman: But they were co-operating in 
the war at the same time. 

Sard&r Sut Singh: The Dominions were then co-operating in the war 
and India was co-operating to a much greater extent in that war. India' 
was bled white to use the expression which was then used. The Indian· 
troops, Indian money and Indian material were unconditionally placed at 
the di!l!posal of the Allies. I think nobody can deny and history has', 
written upon it that India spurned any suggestion of political bargaining ~  
that time. You cannot deny that India was in a far better position then 
than it may be said to be today. Therefore, there is a ~  necessity'" 
now. As I was trying to prove, this is not political barg:lining at all 'lnd: 
nobody can take exception on that score. We know, Sir, that the ultimate-
effect of this war will be as much on India as on any other country in the· 
world. That is the greater reason why we press that India's morale must. 
be raised and India's demand must be satisfied EO that we may be in 8 
position to offer our whole-hearted co-operation to the successful prosecu-
tion of the war. India has made it clear that India does not like facist·. 
methods. After making that clear India does want to know and under-· 
stand Rnd realise what Great Britain means when she says that the world' 
is to be made safe for democracy Hnd for freedom of nations. Do England" 
and France mean to say that the world consists only of European countries 
and none else? In that case they should use the word "Europe" instead of 
the word "world", so that we may realise our status in world politics. In· 
one of his speeches Mr. Chamberlain used the term "Europe" only but 
later on he has been saying that the "world" has to be made safe for-
democracy and freedom . 

.AD Honourable Kember: He refers to Dominions and India. 
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Sardar Set Singh: If ~  agree. on that ,point as we hope we should 
'" Poll. ~  the questIon remams, why this deadlock? After all the 

difference between the two countries is reduced to the minimum. 
[At this ~  Mr. President (The Honourable Sir Abdur Rahim} 

'resumed the ChaIr.] 

_ .The difference is that while England and the authorities here in India 
InSISt upon communal ~ being attained, we insist thlit this will 
'follow as a matter of course and should not be a condition precedent to 
the satisfaction of our demand. 

An Honourable .ember: Why? 

. Sardar Set Singh: I do not th.ink that calls for a reply. The reply is 
~  large on eve;y page of the IndIan press. The press has been proclaim. 

'mg that these dIfferences are due to the conditions that prevail today. 
'Change the conditions, the mentality and the back ground of the whole 
thing and communal dissentions will disappear automatically. We l ~  
the communal dissentions to be the creation of circumstances. I do not 
say that necessarily you are responsible for creating them, though the al-
-legation is there. But I say that the country has been reduced to such a 
condition that communal dissentions are a natural outcome. Change the 

-environments and circumstances in which the Government of this country 
has to function and the result will be hnrmony and harmonious develop-
ment between the several communities living in Indin. I belong tO,a 
minority community; a community which is not only in a minority in my 
'Own province but a hopeless minority in the whole of India. But still I 
-am not afraid to face the conditions. My community will welcome those 
-eonditions if they are made universal and this communalism is washdd 
-away from the political atmosphere of India. Therefore, I am not very 
much impressed with the argument that Dominion Status or complete 
independence or full independence,-by whatever name you may call it,-
will follow in the shortest possible time if this condition precedent is 
:fulfilled. ·1 certainly do bot like this to be a condition precedent. Then 
we are reduced to this that His Excellency the Viceroy is willing to con-
~  Dominion Status of the Statute of Westminster variety in the short-
est possible time but a condition is laid down which, as I have said, should 
not be a condition precedent to such advance. 

At this stage I should like to make my position very clear with regard 
to the various terms that are used about the status to which we want our 
eountry to be raised. One great political organisation. the Indian National 
Congress, wants complete independence; our friends of t·he ~  ~  
-aim at what is called full independence. I do not know the dIfference In 
meaning between these twoterrns. And. the ~ term used is. ~  
:Status of the Statute of Westminster vanety. WIth your pemllsslOn, SIr, 
1 will read two important. sections from that ~  

"No law, and n9 provision of ~  Jaw, made !lfter t,he ~  of this 
.:.\ct by the Parliament of a domiDlon, shall be VOId or lI~ l  on ~ ~  
~  it is repugnant to the law of Enltland or to the provtalOllI of any eX18tmg or 
future Act of Parliament of the United Kingdom. or to any order, rule, or regula-
tion made under any Buch Act. and the powers of the Parliament of a.DY ~  
ahall include the power to repeal or amend any Bach order, Act or regulatIon ID 10 far .a the lame is part of the la.... of the dominion .. 
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"No Act of Parliament of the United Kingdom passed after the commencement: 
of this Act shall extend or be deemed to extend to a dominion as part of the law of' 
that dominion unless it is expreuly declared in that Act tha.t that dominion has, 
requested and consented to the enactment thereof." 

The effe-ct of these two sections, apart vom others, is, to use,the consti-
tutional l'Ml.guage, that the sovereignty of ParliaII12nt passes to the-
sovereignty of the Dominion Legislature by this enactment. 

Mr. P. J. Grifllths (Assam: European): Sir, on a point of ~ 
does the Honourable Member know that the first of those sections is not iD! 
operation either in Australia or in New Zealand? 

Sardar Saut Singh: That is immaterial. Whether it is in operation or' 
not, this Act was passed during the war to satisfy the demand of the-
Dominions for complete autonomy in their own spheres. What I am-
impressing is the fact that this Dominion Status, as visualised in this Act,. 
is such that if steps are taken to frame a constitution actually on these-
lines I will not be dissatisfied on that score because it does not amount to· 
full or complete independence. The question of'secession from the ~ 
Empire is not practical politics today; it is only theoretical. Therefore r 

what I say is that the higher demand of complete independence and the' 
right to secede will depend upon the future course that statesmanship takes' 
in India. At this present stage in order to end the present politcial dead-
look in India some steps are urgently demanded. I am sorry to say that 
the Leader of the House treated the cut motion of our PlU'ty on this point; 
with Bcant respect on that day when he tried to escape a reply. And r 

u),timately, when he did make a reply it was so brief that he showed that· 
he has closed his eyes,-if he represented the Government point of view that 
the Government of India have closed their eyes,-to the situation prevail-
ing in India. 

The Hoa.ourabl. ·Sir 'lI11hammad Zatrallah Bhaa (Law Member): Too-
many words do not help, you know. 

S&rcl&r Saut Singh: Because you are obsessed with the mentality that 
it will not heLp the country, or even the community to which you have the 
honour to belong. The point that I wish to emphasise is that there is. much 
greater need to end the present political deadlock now than there ever was .. 
I wish the Go-vernmenthad realised this. Mere laughing will not do. YoU" 
have seen the scenes at Ramgarh: you have peen what turn the political' 
movement has taken. Men intoxicated with the knowledge of British 
bayonets behind them may laugh. You 'have been laughing over this 
matter for some years and the result is you have brought the country to-
the brink; if conditions 'WOrsen more it will be due to the attitude which the· 
Government Members have taken upon themselves to assume in this House. 
If that is to be. the attitude and I know that in more responsible quarters 
it is not His Excellency the Viceroy would not have taken the trouble of' 
making that speech of his at the Orient Club, and Lord Zetland would not 
have taken the trouble of making speeches every week over conditions in 
India. The Amet.ican p::ess is loud in demanding what we are demanding' 
here today. What are you doing? What are you saying with your-
tongue in your cheek? 
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member should address the Chair. 

Sardar Sant SlDgh: What is the Government of India doing here? 
They think ~  will get over this difficulty very soon. I wish they roe-a 
to the occaSIon and concede our demand in a spirit of conciliation and 
responsibility. Laughs in this House, 'what do they indicatl3? The Gov-
ernment of India refuses to recognise the fact of the empty Benches 
before them. The Congress Party has got the hold on the masses of 
India today. The Government of India cannot deny this fact. 

An Honourable Member: Question. 

'Sardar Sant; Singh: If today elections are held they will see that the 
electorates return them with an overwhelming majority again. It is very 
easy for irresponsible people to. laugh in their Benches when they hear of 
India's demand. It is not a matter of laughter for us: it is a vital matter 
for ,political India and I insist that they should have some more sense of 
responsibility ~  they sit here than they are exhibiting today. I have 
been diverted from my line of thought. My line is this, that there 1!'1 not 
a bankruptcy of statesmanship yet. Human intelligence is capable of pro-
ducing a formula which would get over the present deadlock. I am, I 
know, addressing a majority of Nominated Members who are nothing more 
than so many voting machines . . . . . 

!> 

Mr. President (The Honourable Sir Abdur Rahim): The HonoUl:able 
Member must not cast any reflection on any Member of this House. 

Sardar Sant Singh: I am not casting any reflection on them. I am 
only casting a reflection on the gibes they are throwing out. I am casting 
a re:Bection only at the lack of independence they are ~ . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable. 
Member is not allowed to do that. They are as much Members of the 
House as any others . 

. Sar4ar Sat Singh: I know they are, Sir. But I know at the same 
time that they are here to represent their respective iv-terests which they 
are nominated to represent: they are not mere voting machines, but human 

. beings like ourselves and they should show as much rel'ponsibility as we are 
showing ..... . 

Kr. Pr8Ildent; (The Honourable Sir Abdur Rahim): The l~ 
Member is not entitled to assume that they do not show an adequate sense 
of' Tespousibility: he cannot criticise the administration of a Province like 
that. 

·8ard.ar e.t SIDgh: I am not assuming anything of that sort. I am 
seeing the demonstration before me. The position"is this: a l ~ has 
beenereated in the country. We are asked to pay for the prol'!ecutlOn of 
the war, in the declaration of which we had no voice. We are asked to 
pay for the acts of a Government which refuse to give us any information 
today. Do the GovernfDt¥lt· think they are cleverer than the .people of 
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France? The French Cabinet lost its place: it failed in carrying on the 
war successfully: Mr. Chamberlain, the Prime Minister of England, was 
trembling in his shoes until yesterday, when he was trying to explain the 
position to their constituencies. Their constituencies dem3nd to know 
how the war is being prosecuted. They demand an insight into the working 
of the cabinet and how every minister is responsible in the prosecution of 
the war. But here they sit tight: the Government would not give us any 
information and they say "You are good boys. Pay. We will look after 
things for you." Is this the attitude of responsible peQple? We refuse to 
be led in that way. We say "Treat us as equals at any rate, if not better 
in our own country". They laugh at us. What a strange state of affairs! 
I was on the point of suggesting when this laughter came, which has really 
shocked and terribly upset me, that I should find such a thing in this 
House in which we used to be treated with greater respect and greater 
sense of responsibility before. The position here adopted is: "What is 
your demand after all?" We demand the right of self-determination for 
India. That is a demand which has been accepted in all ,political theo!"ies 
of today by every civilised country. What is the difference between 
Fascism and Nazism? As I understand it. one is democratic and depend-
ent on the right of self-determination of its people, and the other is the 
imposition of one man over the people of the country . . . ., 

'The Honour&bie Sir Jluhamm&d Z&frull&b. Kha.u: Which of the two is 
democratic? 

Sa.rda.r Ba.ut Singh: I like democracy. but what are you? You are 
Fascists and Nazis ... 

JIr. Prelddeat (The Honourable Sir Abdur Rahim): The Honourable 
Member should. address the Chair. 

S&rdar Bant Singh: The Government of India are acting like Fascists 
and Nazis. They want to impose everything on us: they will not listen 
to us or give us any information we want. We want to know what the 
situution is. I wanted the Defence Secretary to tell us whether he will 
take our advice as to what he should or should not do; but he simply 
turns round in his stiff collar and says: "No. You have no right to tell 
us what we should do. We do not want to share the responsibility with you. 
We want you only to pay and be satisfied that whatever we are doing 
for you is the best for you." If this is not the Fascist or Naliist attitude 
what is it? Is it a democratic attitude? Is it an attitude which a 
democratic country should take about us? We demanded an Advisory 
Committee for the Defence Department and we are told "No". ·We have 
as much information as the man in the street· knows: you have the 
information from the radio or the public press, but you cannot have it 
from the Government of India to whom we Bre 'PRying money to carry 
on this war. After all, we want to be treated in a manner befitting the 
dignity of this House and the dignity and status of this country, if the 
Government really want that the morale of the ('Olmtry should be raised. 
Here the attitude of the Government is that ~ want the approval af 
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a rubber stamp. '\\<nat is that? On the rubber stamp, the word 'approval" 
is written, and they come to us and want us to put our rubber stamp 
approval upon it. . . . • 

£n BOIlO1Ir&ble .ember: Why do not they do it themselves? 

Sa.rdir SaDt Singh: They do not put it themaelvelil. 1£ they care to 
have it put by themselves, you and I would not be in this House, nor 
will this House be here. They have created this House and they want 
the rubber stamp approval of this House for everything that they do. 
Tht:y want it. What is the good we are doing here? The other day Sir 
Ramaswami Mudaliar, while speaking in the Simla Session, told us quite 
rightly-that is the attitude of the Government of India which we can 
appreciate-that 'the responsibility of the Government of India had in-
creased on account of the absence of the Congress Members because the 
majority is less, but on all vital questions we find a laughter instead of a 
serious reply. 

Sir, I was going to make a constructive suggestion to the Government 
of India in this matter, but I do not think I should m.ake it now as the 
atmosphere in the House today is so perverse that it becomes rather 
difficult for me to put that constructive suggestion to end this'deadlock. 

Some Honourable .embers: Please make that suggestion: we are 
listening to you. 

S&rd.ar Sant Singh: My idea was that if we agree-with a capital 'I' 
for 'if'-that this political deadlock must be ended, then certainly the 
human ingenuity 1;I.as not become bankrupt as not to find out a formula. 
If we go behind the mere formal demands which may be termed the 
slogans of one Party or the other and try to examine the situation calmly 
and coolly, I think it is still possible or it should be possible for us to 
discover a formula. After all, what is the demand of the Indian Nlj.tional 
Congress? Their demand is that a Constituent Assembly should be sum-
moned to draft a constitution for India. Now, let us see what is behina 
this ~  Behind this Constituent Assembly lies the principle. 
which is that India has a right to frame its own constitution. They think 
that the holding of a Constituent Assembly to frame the constitution for 
India will be the best method. There are others who do not like this idea 
and they say that there is a danger of disruption and the communal 
feelings may run high. Let us suppose both are right. But the point 
remains, do you or do you not concede the principle that India has a right 
to frame her own constitution? If this principle IS oonceded-and it is 
conceded in the Westminster Statute in the two seations that I reRd to the 
House-then what is the, hitch? My object in reading those sections was 
that the Westminster S'tRtute does concede thE, sovereignty power that 
existed hefore linn that, exiRts tod,,:v in the caRe of t,he IndiRn Leq1slature, 
the Indian Lelrislature being subordinate to the House of Commons in 
all matters. If the House of Commons dive!ta itself of its rower for 
legislatinlr and can onlv make lej!'islation under section 4 at the request 
and with the consent of the Dominions, there will be no harm. But the 
~  of framine the constitution is conceded. I Rm not dealin\! with the 

constitutlon of various Dominions: I ·am only deatin'! with the Statute 
as it. fltands. I know certain Dominions have !lot ditJerent constitutions 
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and different methods. I am now dealing with the two substantive provi-
sions of the Statute. In that Statute this position is conceded that the 
local Legislature has a right to frame laws which may even be repugnant 
to the laws of England. Great Britain or, I should say, the Houses of 
ParJiament have, by the passage of that law, divested themselves of their 
right to make laws for these Dominions. That is apart from the main 
question. But the fact remains that the House of Commons did divest 
itself of making laws for the Dominions or rather gave them the power 
to make laws which· may be repugnant to the laws df the House of 
Commons. What does it indicate? In a layman's language it means that 
they have the right to frame their own constitution, their own laws and 
to govern the oountry in their own way. That right was conceded by the 
Statute of Westminster. There .may be a difference of" opinion whether 
the right to secede from the British Commonwealth of Nations has been 
given by that Statute or not. But, as I subinitted before, that ,is not 
practical politics for me at the present stage of India's position. What I 
want·to say is this. If Great Britain yields at this critical moment to 
India the right to frame is own constitution. we can agree by sitting 
together as to what form it will take in which that right is to be exercised. 
The form in which the ~  is to be exercised is not a material psrt of 
the demand. The material part of the demand is to concede the right of 
framing our own ('onstitution. That is the basis on whieh both the politi-
cal Parties-viz., the Government and the Indian National C'ongress-
can be brought together. The people of India and the people of Great 
Britain can sit together andfirrd out and devise some method bv which 
this right of framing India's constitution by Indians can best be given 
effect to. Tha.t 1S inherent in the Westminster Statute as I understand it. 

Kr. K1lhammacl .Azhal.Ali: Excluding other minorities. 

Sard&r Sant Singh: There is no question of excluding anybody when 
I use the expression 'people of India'. I repeat that the people of India 
and the people of Great Britain can come together and find out some 
method by which this principle can be given effect to,. Sir, I wish to say 
again with the greatest emphasis that I can command that it is high time 
when the statesmanship should get a better hand of the prestige. It is the 
wrong idea (If prestige that; is keeping both the parties apart from each 
other with the result that the country is slowly but surely drifting to a 
sta·ge which neither: the Government of India nor the people of India caD 
view with equanimity. Therefore. I will submit once more that the 
Government of India should give up this attitude of wait-and-see. They 
should tackle this problem ~ vigour, . energy, broadmindedness and long 
vision so that we may be ~  together to help in that great struggle 
that is going on in Europe. 

Now, Sir, I pass on from this eonstitutional issue to another issue. 
In the debat.e on the Defence of India Act that was passed in September. 
I emphasise. the position and, - as a matter of fact, insisted upon the 
Government giving us a guarantee that the Defence of India Act shall 
nOt be used in a manner which is not connected -with the successful prose-
cution of the war. I then read· the underiaking giwn in' the House of 
Commons by B responsible Minister of-the' Crown •... 
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The Honourable Sir lIahNDmld Z&fra1lah EbaD: Who wa.· that 
Minister? 

Sardar sant SiDgh: Mr. Winston Churchill. 

The Honourable Sir Muhammad Zafrgllah Khan:. Mr. Churchill is now 
a responsible Minister of the Crown, but he was not then. . 

. Sa;rdar. Sant Singh: I.accept the correction. The Leader of tbe House 
~  undertaking by reading from Mr. Churchill's speech the same 

palS!Joge that I had. read then. It is now nearly six months since the 
Defence of India Act was passed and we have seen that it has been put 
into force in the Provinces. The other day I put a question to get informa-
tion 8S to the number of prosecutiops and other actions ~ were taken 
in the various provinces .UDder that Act. I. was. given the figures for the 
Centrally Administered Areas, but was told that it was not the concern 
of the Government of India to' see how the Act was being administered by 
the provinces. Since then,-I am speaking from memory....:.:.therc was a. 
question in the House of Commons in which the Minister told the Mem-
ber who put the question, that the Government of India was looking into 
theiidministration of the Defence of India Act. Well, I should like the 
Honourable the Lea.der of the House to tell us, if he is taking my speech 
seriously which I doubt he is doing."-:'being a good Punjabi.-the point 
which I want him to explain is this. Is it the concern of the Government 
of India or not to see that the Defence of India Act is being wol'ked pro-
perly or not? If so, is it not the duty of the Government of India to 
inform this House. from time to time. as to the working of this Aot so 
that the House may be in a position to judge whether it is being used 
oppressively or with due consideration to the assurances that. were given 
to the House at the .time when the measure was enacted? At this stage 
1 would like to inform the Honourable the Leader of the House. if he has 
not been already informed.-I think he should have been informed though 
-that in the House of Commons a similar Act was amended and the rigour 
softened later on when objection came from people that that Act was not 
being worked in the manner in which assurance was given in the House. 
I mav inform him that I know how this Act is being wOl"ked in the Punjab. 
It has not been worked in the int.erests of the country. I am bold enough 
to sav that it has not been worked in the interests of the sucooBBful prose-
cution of the war. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot criticise the administration of an autonomous province. 

Sardar Slat Singh: I am talking about the working afthe Defence of 
India Act in one province. • 
.I 1Ir. PreIlcIent (The Honourable Sir Abdur Rahim): That has ,been 
entrusted to the province and so far as it has been entrusted to the 
province the Honourable Member ~  criticise the Provincial Govern-
ment cn the floor of this House. 
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Sardar Sam Singh: This depends upon the answer to the question 
which I addressed to the Honourable the Leader of the House, whether 
it is the concern of the Government of India or not to see to the working 
of the Defence of India Act. If the Government of India say that it is 
not their concern and that it is the concern of the Provincial Government 

,to whom it has entrusted, .it, then, certainly, I am out of order, but if the 
Government of India takes up the position, as I understand the Govern-
ment of India are taking, up, of responlilibility for the working of the 
Act ..... 

JIr. Prest.dlllt (The Honourable Sir Abdur Rahim): The Chair does not 
think the Honourable Member has understood my point. The point is that 
it is not competent to any Member in this House to criticise the administra-
tion of a province after the province has been granted autonomy. 

'. 
Bard&\' sant Singh: I am not criticising the province. I will only 

criticise the working of the Defence of India Act. 

JIr.' Pruldent (The HonoUrable Sir Abdur Rahim): Its administration 
by any particular province cannot be criticised. 

Sardar S&nt Singh: I will leave out the word II administered" entirely. 
1 will say that the Defence of India Act has been used for purposes 
other than the successful prosecution of the war. 

An HOnourable Kember: By whom? 

Sardar Set Singh: By Provincial Governments to whom the power 
nas been delegated. 

An BODourable Kember: Then you are out of order. 

Sardar Set Slogh: I am not out of order. The provinces are the de\p-
~Il  to whom power has been given under the Defence of India Act by 
the Central Government. As delegates they are our agents, and as agent 
the principal can demand how the agent is using the powers. 

JIr. President (The Honourable Sir Abdur Rahim): If the Honourable 
'Member can point out that the Government of India have reserved to 
themselves the power of supervisil)n and control, then he will be 'justified. 

Sardar Set Singh: Inherently it is there. When we pass a legisla-
tion. . . 

Kr. Pnaident (The Honourable Sir Abdur Rahim): Will the Honour-
able Member point out where this power has been reservfld:) 

• Sardar Set Singh: I submit that the Defence of India Act wn 
paBBed by the Central Legislature, and as such certain powers were given 
to the police, certain powers were !riven to the Provincial Government.s. 
certain powers were given to individuals even . . . . . 
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Kr. Preaident (The Honourable Sir Abdur Rahim): Does not the 
~ l  Member realise that the police is under the control of the 

l'rovmcia.l Government and not of the Government of India? Therefore. 
f?r any act done by the police, the police are answerable to the Provin-
CIal Governments and not to the Government of India. 

Kr ••. S • .Alley: So far as the Defence of India Act is concerned, the 
powers which they exercise under that Act are due to the delegation 
which we have made under the Xct itself. That is the position. It is 
not because of the division of functions made under the Government of 
India Act, but because of the delegation of powers which we have made 
ullder the Defence of India Act, that the police, the magistrate, and 
every other administrator in the province exercise their power and 
authority. 

Kr. President (The Honourable Sir Abdur Rahim): Unless' the Gov-
ernment of India have reserved to themselves the power of supervision 
and control, ss the Chair has pointed out, the action of the Provincial 
GC'vernments cannot be criticised here. 

Kr .•. S • .Alley: The rep I.\" given in the House of Commons is that the 
Government of India is looking to the administration of the Defence of 
India Act. That is the reply given, that means there is power of super-
vision. 

1Ir. President (The Honourable Sir Abdur Rahim): That may be BO. 
The House of Commons itself hus got a wider jurisdiction than this 
~ l . 

Sardar Sut Singh: May I ask whether or not this House has got 
power to take away those powers from the Provincial Governments by 
amending the Act in· this House? 

Kr. Preaident (The Honourable Sir Abdur Rahim): The Chair does 
not know. Will the Honourable Member read out from the Act what 
power has been reserved? 

Sarclar Sant Singh: There is nothing- like reserved power in any of the 
sections. I will put the question in a different form. Will the Govem-

. IDent of India consider that they should come forward with an amendinEr 
Bill to take awa.v those powers from the Provincial Governments, which 
have not been used properly? I have a right to say that. I can make 
(Jut a case. I put the question to the Government of India that they 
should examine the working of the Defence of India Act. It has been 
worked oppressively. They must review the situMion and come forwBrd 
with an amending Bill takin!! away those powers from the Provincial 
(':rOvernments which have misused them for purposes for which they were 
not intended. That position I will take up. It is a matter which 
concerns vitally the ~  the life and propertv of all subjects in thiS" 
countrY. Though we are technically at war, we are not in the midst 
of ~  and as such, these powers should be worked in Buch a manner 
that thev will be least oppressive arid that they will be consist,ent with 
the successful prosecution of the wa1'-no more, DO less than that. 
Therefore, I wm . ask the Government of India to tell me whether they 
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have ever examined the working of this Act during the Jast six months, 
and they have gone into the working of that Act. As the Session is 
closing just now, I cannot demand that during this Session they should 
do it, but I hope they will look into the matter and tell the House in the 
next Session whether the legislation that this House passed hall carried 
out the intention of this Legislature in its working. I s.ubmit most 
earnestly lihat these are not matters which should be treated lightly. 
These are exceptional measures, repressive measures that have been 
necessitated by the war conditions that prevail in this country, and it 
should be the duty of those who are called upon to act under theBe 
repressive measures to be more mindful of the liberties, the life and 
property of the subject. They should ~  any rate have it administered 
in the spirit in which the rule of law is administered. It is not an execu-
tive measure. Here in Delhi I have seen in some cases that the magistrate 
thinks that as soon as the police has reported a case or challaned case 
under Defence of India Act magistrate considers it his duty to convict. 
TMs is not the mental attitude that should be brought i,nto use in connec-
tion with the Defence of India Act. The Defence of India Act is a 
measure which touehes very much the people of this country and I will 
like the day when the Government of India will come forward with an 
amendi.ng Bill. If they do not want to come up with an amending Bill, 
at any rate the rules have ,been made by them. They can make neces-
sary changes for carrying out the intention of that Act. This is another 
"oint I wanted to draw the pointed attention of the Government of India 
to-the abuse which is prevailing under the shelter of this Act. 

One important point which I want to bring out in my speech relates 
to the duty upon sugar. My friend, Mr. Ramsay Scott, has dealt with 
that subject fully. I will only add a few words on that subject for the 
consideration of the Honourable the Finance Member. It is not fair t,o 
the sugar industry that the duty should be levied on the goods that have 
been manufaotured before the date on which this Finance Act came into 
operation, that is 1st March. Thp prices of cane were governed by 
statute, either Provincial or Central. The prices for cane have been paid 
and the cesses have been paid and ~  has been manufactured under 
those conditions. Now that this duty has been levied, I understand that 
Provincial Governments have ~ the price of cane. Therefore, it 
will be just and equitable that the duty to be levied should be the duty on 
the suqar as manufactured after 1st March. The Government of India 
is in possession of statistics. Thev know the quantity ·of sugar th\\t has 
been manufactured up to the date when this duty was levied. There 
have been cases in which some of the factory owners in anticipation lIf 
this duty have removed sugar from their factories. Therefore the question 
will be between those who have been careless to remove ~  and those 
clever, I would not say dishonest, people who have removed the sugar in' 
anticipation of this duty. 

Babu Baljna.th Bajom (Marwsri Association: Indian Commerce): 
They will ~ to pay the penalty for ~  carelessness. 

BardarSantSiDghc ,They ~  to pay l~  for their ,honesty in. 
not removing the sugar. We should make the thing equal both for the, 
claver and the careless p8l'8OlBS and in thecircumstanceait is but tam thllVt-
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the duty should .be charged upon tha.t quantity of sugar alone ,tbathas been 
manufactured SlD.<re the day this Bill. came into operation. With these 
words, I resume my seat. 

Babo Baijna\h. ,1Iajori&: After the highly political speech whioh my 
friend,SMdar 8ant -Singh, delivered on this Finance Bill, I would like 
only to make a few remarks about the subject matter of this Bill. I 
would leave politics alone and will deal only with the, finances ,of the' 
country. In the estimates which were presented to this ,House on the 
29th February last the Government say that even during the current year, 
which will end on the B1st of this month, they expeut a revenue of 87'77 
orores of rupees and they expect that the expenditure also will be the 
~ . Now, Sir, what I find from the statement of receipts and disburse-
ments of the Government of India up till, the' 31st January, 1940, is that 
they have already ,got 85'35 crores up to the end of January. This leaves 
(Jnly two crores and 35 l&khs ~ the next two months, February and 
March. If I am 'wrong, I should like to ~  corrected. ,These are from 
the published figures in the Gazette of India. So, it is ridiculous that 
they will get 0I11y2;S5 crores in the next two months. The average is 
8t m'ores a montb. 'If that average is continued during, the two months 
of February and March, they should get about 17 orores instead t')f only 
2-85 crores, which would complete the revised estimate of revenue. So,' 
I would say that the revised estimate' has been proved to be absolutely 
out of the mark and ridiculously low. 

The Honourable Sir .Jeremy Ballman: I would like to examine those 
figures. 

Ba.bu Baijnath Bajoria: These figures ,have been published. I have 
seen only toda,\·. ' 

'!'he Honourable Sir .Teremy Railman: I must point out to the Honour-
able Member that receipts and disbursements are not necessarilv the same 
as revenue and expenditure. 

Babu Baijnath BajOl'ia: It is again the same answer as my friend, 
Mr. Chambers, gave about some of the amendments to the Excess Profits 
Hill. To an average layman and businessmen like myself it seems clear 
that they will get surely more than ~l ~  and the receipt side of the 
budget has been underestimated. I ~  'WOuld have been,'a correspond-
in'" increase in the expenditure side also, it is probahle that the rE-suits 
~ l  have been the same. On the expenditure side, the expenditure has 

bt=en 76'94 crores and they expect t.o spend 87·77 crores; which leaves 
11 crores margin to spend. So the expenditure wm be near the mark 
which the\' have budgeted but the receipts will be far in excess of what 
they have' budgeted. My reasons for mentiC?ning these figures is that ~  
Honourable the Finance 'Member sa:vs in ll~ bud'get''8peech that be "".'111 
get a surplus of only 91 lakhs from the current year and he has gone for 
further taxation to cover a deficit df Of,crores which he expect! to-get 
from the excess profits tax. the increase in the sugar excise duty and the 
increase in the petrol duty. If what Isav is cQrreetand'ii he ~ ~  to 
get as much as 17 crores during these two mor,ths,. that will lea!e hiIIl a 
comfortable margtn' of over ten crores, even allowmg for BOme mcreased 
expenditure over. the budget figures and there should have been no 
necessity at all for taxing ,the trade. 

, I 
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Kr. Pruideat (The Honourable Sir Abdur Rahim): The Honourable 
Member is not in order in repeating criticisms on the Budget now. The 
Budget has been passed by the House. 

Babu Baijnath Bajoria: I am not criticising the Budget. The Finance 
Bill imposes a tax on sugar and petrol, and my point is that if the revenues 
are expected to be high as they appear to be so from the figures before 118, 
1;hen there should be no necessity whatever to tax sugar and petrol, under 
the Finance Bill. .  .  , 

Mr. President (The Honourable Sir Abdur Rahim): That has been e:aid 
over and over again. 

Babu Baijnath Bajori&: Sir, on the last occasion I said only about the 
excess profits tax and quoted figures for November, 1938, but now I have 
got the latest figures up to 31st January. However, I think fresh taxation 
on sugar and petrol is not at all justified. 

Then, Sir, nlUch has been said about the sugar and excise duty. Sugar 
is sweet to eat and sugar is sweet to tax also for the Finance Member. 
The increased duty on sugar will raise the price of sugar to such an extent 
that the consumption of sugar will be affected very much. This year the 
production of sugar will be over one million tons, and coupled with the 
bnports of sugar from Java, if the prices go much higher, there it! bound 
to be a big carryover and sugar factories and merchants will suffer enor-
mously. For this reason, Sir, I oppose the increase of excise duty on 
sugar. 

Then the next point on which I would like to touch is this. I read in 
the Statesman of the 18th the following: 

"Grant abolished, Mechanuation of the Army in India. The civil estimates for 
foreign and imperial purposes show a reduction of £3,750,000 for India and Burma. 
The grant in aid for military expenditure from Indian revenues is £2,000,000 
compared with £5,750,000 last year. The special grant for the cost of mechanisation 
of units of the British Army in India and additional grants of £3,550 000 towards 
capital cost of defence ~  measures which appeared last year, are now 
deleted. The expenditure on these two services is to he met from a yote of credit." 

Sir, I have not been able to follow ... 

The Houourable Sir ;Jeremy Jl.a.iBl'''''': The Honourable Member has 
not been able to follow a number of things including the ~  of some 
returns which he bas been reading. It appears that since the defence esti-
mates in the House of Commons have been merely presented as a token 
grant of one hundred pounds, certain detailed grants including the ~  

which used to accommodate these sums have been abolished. 

Babu Baijnath Bajoda: We are getting this money? 

The Honourable Sir ;Jeremy KalBmID: It makes no difference. 

Babu BaijnaUl Bajoda: I am very glad to know this, Sir. 

Then t,he next point is about the trunk telephone calls. The haH rate 
call which used to operate from 8 P.M. at night til1 8 A ••• in the morning 
has been reduced from 10 P.M. to 6 ...... It is a concession given to the 
press, but from 10 to 6. This, Sir, is a very great hardship. Practically 
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the half rate system may- be said to have been abolished. The time bet-
ween 8 to 10 at night and 6 to 8 in the morning was the time when the 
lJUblic could effectively use the·half rate system, but from lO to 6 one can 
only telephone at a very high rate. 

Another thing II wish to() mention is about the telephone calls. Here a 
double rate system has been created, which means that the rate during 
the day time will be doubled for urgent calls just as we have got for the 
telegrams. This means that those who want to do business have to book 
urgent calls, otherwise their work will suffer immensely. This is causing 
great inconvenience to the commercial community generally, and I would 
requeE.t Sir Gurunath Bewoor to revert to the old procedure. 

'l'hen, again, Sir, there haa been a great increase in Railway freights and 
rates, and this is also causing a great hardship to the passengers anel 
traders, and it has increased the cost of production tQ the industries. 

Then, Sir. I want to mention ~  about the administration of the 
lucome-tax section 44 (6) and (f) which deal with the sale of shares C1l1t' 
dividend and ex dividend. Those provisions were made so that the people 
may not avoid the tax by selling ~ shares cum dividend and then buy-
ing them back ex dividend. I am not a share-broker, but I may tell 
the House that it has been represented to me by respectable share-brokers 
of Calcutta that the income-tax authorities are interpreting these sections 
in this way. Share-brokers have to buy and sell ~  and sometimes 
they have to sell cum dividend and ex dividend, but the income-tax autho-
rities are not allowing deduction for the dividends which have been 
received by them. I would request the Honourable the Finance ,Member 
t-o look into this matter and remove the hardship. 

Lastly, Sir, I would request that the Government of India should make 
sufficient arrangements for the training of Indians in the army and defence 
services of India. Again, I S8Y here for my community,-tbough I do not 
belong to that section,-I belong to a trading class,-members of my com· 
munity also IIhould be recruited to. the army in large numbertl. If ,proper 
training is given to Indians, India will be able to. help England much mor., 
efficiently both during war and peace time. and she will 81so. be able to 
defend her o.wn country much better. 

The Assembly then adjourned till Eleven of the Clock on Tuesday. the 
26th March, 1940. 
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